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:‘)% CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH
" Lucknow.

A I

Registration (0.A. No. 208.0f 1990 (L)

Dated: 17-8-1990

Prem Singh Raghav ' . .e. Bpplicant
Vs. .
Union of India & others eee Opp. Parties

Hon'ble Mr, P, Srinivasan, AM,

>

Hon'ble Mr, J.P. Sharma, JM,

ORAL JUDGMENT -

(Delivered by Hon'ble P, Srinivasan, ™M)

This application has been listed before us for
orders regarding interim relief. However, since the
application is against an order of transfer, we requested
counsel fof both. sides to addreés arguments on the merits
of the application itself. We have heard Sri A.K. Digit,
learned counsel for the applicant and Sri V.K. Chaudhary

learned counsel for the respondents. 7

2, The applicant is aggrieved with an order
dated 23rd ﬁarch, 1990, by which the Quartermaster
" General's Branch, Army Headqua;ters, New-Delhi,
transferred him from Sitapur, whgre he was working as

&
Manager of the Military Farm to Dagshaj in the same post.

3. The respondents have resisted the

application by filing a reply.
/ L
4. Sri AK, Dixit, learned counsel for the /

applicant submitted that under the guidelines dated ./‘

- /
14-8-1980, issued by Army Headquarters, Managers of mon-

cattle farms are to be retained in the same station for

L
P

P,

3

-t
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2-3 years, The applicant had joined as Manager of the
farm at Sitapur only on 29-5-1982, He had not even

completed one year at the same station by the date he

~was transferred. Even though the guidelines are flexible

~and a person can be transferred after a shorter tenure, thy

reSpondents.have not indicated as to why they had to
transfer thé applicant within the period of tenure
indicated in the guidelines. BEarlier, the applicant

was working at Mhow and was transferred to Kamptee by an
order dated 10.,5.1985. He approached the Jabalpur Bench of
the Tribunal which quashed the transfer order as being
unjust, The respondents say that the applicant was
actually transferred to Sitspur by an order dated 9.2.88
and had taken a long time to join duty at Sitapur as late
as on 23g9.1988r Sri Dixit submitted that for the purpose
of determining the period of tenure in a particular
station it .is the date on which a pereon joined duty at
the statiéh that was to be taken into account and not

the date of the order by which ke was transgferred to

" that station. If the applicant did not join at the new

place in obedience to the order, action should have been

taken against him, but the intervening period cannot

be treated as part of the station tenure., Moreever, the

v reply of the respondents discloses that the applicant

was being transferred because of mismanagement of the

?arm at Sitaput on the basis of complaints received at
his back, The transfer was therefore, ordefed as a measure
of punishment and this could not be done without giving
him an opportunity of'being heard.

Ge Shri V.K. Chaudhary submitted on the other hand,

that guidelines regardihg tenure of posting in a station



« - this Tribunal should not interfere with it.

Te We have considered the matter carefully. Transfer

-

is a routine administrative matter and an incident of
government service. This Tribuﬁal would be slowft-o interfere
"with a transfer unless it is shown to be malafide or
illegal.We agree with Shri Chaudhary that the period of
tenure fixed in the guidelines is not mandatory andl
transfer can be made before the expiry of that periocd. What«
remains to be seen is wheﬁher the transfer impugned in this
- : aﬁplicatiOn was éunitive. In the case of the earlier'transfg
of the applicant which was guashed by t he Jabalpur Bench
of the Tribunal, it was held that the applicant had been
transferred to a place where the sanctiqned pbst was a
lower post. The Bench also noticed tha;t;ransfer was sought
to be jusﬁified on disciplinary grounds. In the present
o case, there was no doubt a report that t he functioning
of the farm was in shambles. This involved mainly the
viable functioning of the farm,., Obwviously the authorities
were concerned about the proper functioning of the farm.

and in their endeavour to improve it, they felt that one

of the measures to be taken for the purpose was to ttansfer

-the applicant, The post had also been upgraded to that ofd/

" a Farm Officer, even though it was done after the applican

was transferred. This also shows the concern of the

authorities for the proper running of the famm. Therefoy

we are satisfiedthat the transfer was made primarily fo

—

administrative reasons, mainly to improve the function/ °

-of the farm at Sitapur, The faét that the applicant's

| performance was found to be unsatisfactory represents

' another aspect of the matter,
PrULE Sri Dixit submits that a number of claims off
“ : ‘

N@pﬁlieant for arrears of salary are still pending wi
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authorities even though the Jabalpur Bench of the

-5

Tribunal had directed that they be settled, Shri V,K.
Chaudrary submits t hat thisg was due to the fact that the

applicant was not responding to kks letters seeking

clarification. Subject to satisfactory clarification
-

being @ive@qaa by the applicant on the points raised by

' " e YeSpondenls .

the responden8s4ﬁ;ll settle all the pending claims

of the applicant within a period of three months from
the date of receipt of this order. , B

0. In view of the above, weFeel that t he decision

of the Jabalpur Bench in the egrlier case has no bearing
on the facts of the'prsent case. In our view, this ‘
application is devoid.of merit, It is, therefore, rejecteél
at the admission sﬁage itself, leaviné the parties to

bear their own costs. The interim order passed in théds
cacse stands vacated.

5\‘?/"““” PQR/T\%)JTO h
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Pr@ Singh Raghva aged about 49 years son of Sri Puran

Singh Raghva, presently posted as Manager, Military

fam sTTsPTR. © .hpplicent.

E  Versuse | |

1. Lnion of Indla, through Seeretary, Minlstry of Defenee,
Govt. of India, NEW DELHI. -

2. the Deputy Dlrector General of Mil.ttary Fams,Qua"ter

aster General's Branch, Amy Head QUarters, West

B].ock 111, K. Puram, Neuw Delhm.

de The Deputy Dlrector of Mllltary FarmS, Central Command,
Headquarters, Cantte LUCRNO&.,.

o - «Respondents.

_DETAILS QOF APPLICATION

-

l.Partictl ars of order against which the application is mades:

(1) Order No. o 85‘710/Q/MF-1
(iiii éassed by oo Dy.Director of MJlltaI‘y

Farms New Delhi.
alonbwith appellate order No. 660403/1/E/MF-
dated 17 S 900 :

| Both the above orders are attaChed as Annexures

A-l and 2=2 Wlth this. claim.

2.Juri gi. tior ..Qi_.ma,ni_._..al_ |
 The applicant decl...res that the suoaect matter
of the order against wh:hch ke want redre sal 1is wu;hin

<~4

the jurisdiction of the Tribunal.



3., Linitation.

Yhe applicant further deCIar_es that the application

is within the limitetion period prescribed in sec.2l

of the Administrative Tribunal's Act 1985.

4. PACTS QE‘T GASEe

N
4
I

4;1 ﬁlat petitloner Jomed Services of Mllitary

° 'Fams (as a civ:lian in Defence Services) on

605463 mlblally at Flmapur as Farm Supervisors

4e2 That petitioner's wozk and conduct . has

all along been_sapisfaétory and he remained poSted
at Fimquxj,vJ.ullapdhgr, Alvar, J_a_,:ppur, Jabalpur,
Meerut, Pimpari, Raiwala, Agra, Jhansi, Pithorearh,
etCe

4.3_ fl.‘hat petitlonerm}"as poSted at Millta.ry

fam Gwalior ( under Central Commar‘d ) in Mgy 8
Where he remained upto August 844

4:4 _ That in Augus_t B84 pgtitibner Was poSted

at Military Famm MahoW ( Central Command J as
M’ahga‘ger“-'but he Was not given charge of his post
on account of certain dispute’ wi’t‘;yh'éo{zc erned high
of ficers _/j.n resistence of which he raised his

Voice by making representations.

4.5  That feeling aggrieved by representations

~of applicant the respondents on 10.5.85 ordered

petitioner's transfer from Military Famm Mhow

{Central Cé)mmand} to Kamptee ( Soutﬁern Command ¥ »

4.6  That as aforesaid transfer oxder from
Mhow to Kamptee Was contrary to the guide lines

issued for the purpose ( as lsid dovwn in oxder

1T
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-
No+4/60 429/QAF-1/PC dt+14.8.80 and was also
mal sfide and arbitrary, applicant challenged

the same by filing a writ petition before Hon'lle
High Court of Macdhya Pradeshe |

- A true copy of aforesald guide lihes dt.
14.8.80 is attechdd as Annexure A-3, Which pres-

- cribed the Station Tenure for 3-4 years and

Commend Ten‘ﬁrgas 6 to 8 yearse

)

4-7  That ﬁhilg petitioner has completed iﬁs'_

tenure within southern commard ( to Which Karmptee
belongs } prior to his posting to Gwalior in May
1082, Petitioner, during his totsl Service of 22
years has been poSte‘Eiwto 20 stgtions, of which
th:»céemposfings Were later on cancelled. Certain
favoured memPers of the staff at Mhow Military
Fam have not been transferred since the last 4
150 14 years. Petitioner stands at, No.l of the
Seniority Lis£ of Managersy and is overdue for

i)romo tionov

+ True copy of relcvant pages 1 and 2 of
Said seniority 1ist are attached herewith as
Annexure A4.6xcept petitioner all the persons

from sleno.2 to 10, Who are juiors than

"vpépitiqn_er have been promoted to higher post,

Wit_hout assigning any reasons to bye pass the

petitioner.

_4-9 That all persons other than petitioner, |
mentioned in the List have Deen either promoted
or retired. Thercafter, no fresh seniority ‘L_is't

has been circulated, though persons are being




A p

promoted as suitS conveniences a number of
Second Lieutenants recruited alongwith Petitioner
in the Military Fams Department have been promo ted
already as full Colonel s.

4-10 = That there are Several claim of petitioher

wider, consideration for a long time, Which are

SummaNised Delo¥ g=

(&)  Pay and allowances for May 1984;

(b) Arrrenaz‘s of amual iﬁérénem;s w.e;f.’l.').77;

(c) Serﬁice Book of Petitio;'ler ot received at
Mhow yet,

(d) Exéess recoﬁ ary df thISe rem; ab 'AGQNaiior;

(o) Chiidz;e.n's ed;c;tibn Ailow.éng;;

(£)  Additional DeAsIncrements:

(g Interirn éidief;: |

(h) Algl. the four instalments of Cgﬁ:.ScFmﬁ; 1577;

(i) Excess recovery of house rent at Kaqpur from
| 1979.

{J} Excess retovery for water and e ectricity

charses at Gwalior.

4-11 ‘That apart from these claims petitioner
haS not been“paid his salary frqm Ju’ng 85‘1;9 89,'
his increments due ia July 88, and July 89 have
been withheld without having recourse to any

sort of ehquiry or ordere.

N

~
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4-12  That in t__fxis_;'ggard petitioner has
preferred several representations over which

pay bills are reported to have been prepared

but so far no payment has been msie and his claims
summarised in»-pa;_ra__é-}() have also not been

disposed off in any manner.

" '_ ~ qrue copies of letter dated 4.10.33, 29.12.88,
. - 17.1.89, 19.1.89 and 21.1.8) evidencing petitiofers
efforts made :m this connection are attached herewlth

as Annexures A=5 to A-B-

4-13 HTha.t on ol:le !}and Petitioner has been made
to face such an uncalled fer arbitrary action
whlle °n@.h,sj?i Ranm Achal 1DC whq ‘:pemain_ed posted |
‘w_ij;hin» So uthern Command fmm1979 to 1984 has ﬁeen

glloved to have his increments at Central Command.

4-14  That after considering #ll the circumstances,
Hon"ble Central Administrative Tribunal Jabalpur |
( to whome pebitloner's WePa was transferred ) on

o 11.1.88 alloved the same and directed the
respondents to consider to modify petitioners
transfer from Mho¥ to another place within Command
Where a post of Manager exists. It Was further
directed that all. the clalms of petitioner be

expedited for necessary decision.

A true copy of jqd&aentw_dated 11 1.33 pasSed
by Hon'ble CepeTeJabalpur is attached as AmneXure
A-10. ’
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4= 15 | That lﬂ.tim‘ately it Wwas only on 29.5.89_“
petltloner waS alloWed o, Join as Manager

Mﬂ.itary Fg,zm Sltapur and was given cha¥ge

for the poSt af Military Fam ‘Manager for the

first time during his tenure of service.

4-16 That ignoring the guide lines (Annexure
Aod) as well a8 without taking ary care or regard
to 'tt}e dlre_ct;on of Hon'ble C-Ae T JabaJ__pu:p by
Not taking any: deci_s‘ibnAqval" pendiné promo tiony
pé;ment of salary and other dues and even without
‘rel easing increment, the respondents in order to
herrass and victimise the petitioner ordered
his transfer from Sitapur to Dagshai {Himanchal
Pradésh ( Northern'Comma.nd) 6n 23.3-90- True
cop.v of this transfer order has already been

attached as Annexure A-1l.

4-17 o That< aggrieVedu_fArom. .Said.trans‘fqe\r order |
peﬁi"téqne;p_referred a Tepresentation on 2.4.90
in which he disclosed malafide backgrowd behind
the transfer and elso requested that if it is
{!otvvf;pssible him to keep at Sitapur, he may be

- transferred to Mhow or Agra.

- A true copy of applicanf's aforesaid
representation da ed 2.4.90 is attached as

 Annexure A-ll.

4-13  that vide order dated 17.5.90 petitiofers

representation has been rejected by means of a

non-speaking and unreasoned order, true copy of

which has already been attached as Annexure A-2.

[

ﬂ
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4-19  That in this way it is clear that petitioner
is Working as Manager only from 29.5.89 at Military
Fiamv»Sitapur which is a_cat'd:e‘( joing stoek )

‘iaolding famm, in which his station tenure shoi:ld
be 3-4 Jyearss

4-20 That Severel persons like service S;'i Kelo
George UDC, Vs. Siddhu LDC and Som Dutta Shama
have_(combletéd 4l yea.rs‘, | 18 years and 10 years

at Mhow Military Fam.

4-21  That no disciplinary procsedings or other
Seétion is pending against claimante

4-22 That so far none has come to take C.lflaréii-e from

petitioner and he is still holding charge as Manager
Military Fam Sitapur. '

4-23  That since respondents have refused to
cdnsider phe request of petitioner, he has been left
with no option but to prefer this claime

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION,

A+« = Because '_petitioner having given charge for
mf;.he pest of Manager orily on 29.5.89 four
F;hé first_ time gt'Sitapur hAas not compl eted
his Station Tenure or Command Tenure as
Manager and hiS Transfer is therefore N

violative to guide lines maie for the purposee

B. $ecapsg petitioners transfer has been made in
colourabl e eXxercise of poWers and is arbitrary

malafide and vindicative.
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C.  Because to bye pass petitioner from
: ='pI_}'omo tion to the discrimination of his
juniors is viclative to Arte 14 and 16

- Constitution of Indias

Do Be;:a};Se petitioners claim_fo'r '_a_rrearsw _
‘ “cpi" sdlary, increments, etc. { as summarised
in para 4.10 and 49.11 above ) baVe been
S ‘ | képt_, pending in an highly arbitrary menner
; | | ,ovér which cl aimant is entitled to receive

interest @ 12% per annum.

u Ee Because entire action of rcspondents is
" 'highly erbitrary, illegal and unjust.

\h 6. Details of Remedies exhausted:

* f; . The applicant ded ares that he has availed
| of all the remedies, svailable to him under the
relevant Service Rules.

» True copy of sppellate order dated 17.5.90
has beeh‘ attached as Annexure A-2.
' 7. Matter mot previously filed or pending with any
L - |

u - The applicant further declares that he
had ot previously f:leed any spplication, wrig
petition er suit regarding the matter in
respect of which this spplication has been made,
béfore any court or any qther authority or

any other Bench of g;he Tribmal,»nor any such
applicatioh ’ w;it_pefition or suit is pending
before any of tham.
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8. &al.i.gi}.@.%m.

In view of the facts mentioned in para 4

above, the applicent preys for the following

reliefs.

(1) Order of Trensfer dated 23.3.00 and

(ii)

appellate order dated 17.5.90 contained
in amnexures Al and A2 moy kindly De
Quashed and :_i'espondents be ordered to
promote the petitioner and fix his
proper seniority,pay him entire arréars |

of selary, increments etco_together |

With interest rate of 12% per annum.

dank Lo ofro TeAhaumed Hfrewn pamimg Oy
ov .""‘ ls wyich T p;ﬁf}’mfym Ofncial vimplanes ot
CO¥E ST thEI el Petition and such
other reliefs as may be deemed fit and
proper in the circumstances of the case

be also passed in favour of claimante.

1 3 § 211) any other appropriate order or direction

aS mey be deemed fit and proper in the

- eircumstances of the case be gl so passed

in favour of cl aimant.

9.  Ioterim ordexs If any pravad fore

~ Pending final decision of»the application,

the applicant seeks folloWing interim relief.

"Impl ementation and operation of transfer
order dated 23.3.90 ( Amexure A1) which has merged

in appellate oxer dated 17.5.90 (Amnexure 2) may

kindly be pleased to be Stayed."

NG =
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Dated gj June 1980.

-10-

16. Applicatiop is presented thmugh

Sri A~K -Dix.;t,Advocate, 509/28 Ka,
- 0la Hyderabad,L ucknov.

11. Partic __ulars.vof' Bénk_D'raft / Postel Order filed

in respect of the spnlications
(1) No;ofPostel order/ léanWaft.- N o2 ygyty

(ilj D:fatg'gf Issue 3-7\@\% 0 H’“‘YL\CM}R'WW ruclevend |

(111) Payable at  NQahelrae!

-

12. Lig_t_ai_ﬂnn}.as.ums:. )
1.Po stal order/Bank Draft

29P§.per..quk of Compilation Nosl .
" glongwith Vakal stnemae |

‘J.Complation No«2

' 0licant
W\/‘Z“ ) pl—"

ﬁ5£a avot S oRaghv a)

| ]I .Eo .lc”n. . ‘

I,Prem 8ingh Raghva,Son of 8ri Puran 8ingh ag,ed about ,
49 years WOrkmg as Manager,bf‘llltary Fam Sitapur, do hereby
Verify that the contents of paras 1 to 496 and 7 are true ~

to my personal knowledge and contents of paras 5,8,9 to 12

are believed to be,t_zfue on legal advice and that I have not
Supressed any material facte

Lucknov:
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R ESTRICT 1D

g Gl oo 0011 /002 . Upmaha Nideshalaya Sainya Farms(F-1)
. ©oQurtermaster General Shaldig
ecna Mukhyalaya
' Dy Dto Gon of Military Furma(p'w1)
l artermaster General's Braneh
. hrmy Headquarters
| Weet Bleck IIT 3 RK Puram
o ¢ Lev Rielhd-110066
85710/ Q/ ¥ 1 R ' arb Mar 90
e e T
11Q Southiern Gommand ' ’
- 1IQ Bastern Command
HQ Woestern Comnaind -
- HQContral Command - ¢
* HQ Northern Command
R Comidt, | }
M Behool & Res Centre
“Meerut Cantt
Director ' -,
¥Fricswval Projcct - .
G/o M Schoal & hies Centre . /
Mecrut Cantbt . L _ ‘
o POSLIGANLEE R, WhNeGms
' 1. The following postings are ordered on peruanent duty in public
interest - - . 3 . _ 4
®  Wme & Numer  From To . eparks
S/anrd o
a) SP Jetly . M Meerut W Bhopal = To move by 30 Apr 90 |
T (8060%83) I T o .
_ b) PS Raghav W Sitapur M Dagshal.  To move on relief
‘ (8060286) - T o, G e e T LT m};“"n
¢) Ram Singh M' Dagshal W Pimpri 30
/ . (8060383) . 3 \
Y 4) Kartar Chand’ I, Deolall MWD Naushora Tc move by 31 My 90
(8059922) o _ S
e) BP Bhuardwajj HQ Northern '™FD Udhampur To move by 30 &pr 90
L (8060370) Corc.ifarms) -~ . o
) ¥ Gupta © . M Udhampnr - Attached with HQ
(80€057%) ' R Norehsen Gommapd (baen:s)
. Posting order will
7 - ~ follow,
g) PSN Reddy MW Secundorabad MP Madras  To -move by 25 puy G
(6060302 . . L _
h) SPS Tomer My dras M hgTE To wove on rallel,
(8060625) ' '
. . )
CREINICTID R

gy

7 /.' ' | '- o .'j‘(\}”\h‘ ?‘{ !
M‘ C pTTESTE Lo Qg R
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IN THE CENURAL ADMINISTRATIVE TRUBUNAL CIICULT BENEH 1 (ICKNOWe -
Pt SINGI RAGHVA~. APPLICANT. VERS US UNION OF INDIA ETC o{ RESPS)

e
) . ANNEXURE NQ oh- 2— %(\7 @

* o RES IR CTED |
o | / RN
© ag goho o Bil 2261 © Heedquurtec o
' ‘ ‘ Cantral Conuta il
| | Luckon=-226002
660403/ 1/5/ 182 / ) liay 90
the Oie

1ilitapy Perp SITAPUR

Al »gﬂ AL AGATEST POS TG s MANAGER P8 MGHAV
Y R S TR H

¢ .7((1. Deferoms your o E=2 d.ted 2 Apz‘ 90’ to this HQ with copy
" endoraed o DBUAR Army HQo

2. Apnedl dated 2 Apr 90 in respe ct oi"MAnagar PS8 Ry "hav
o n,j nm‘t h"’ & ]O 53 {,ih" to NlF B&Fﬂhui h&f—’ be(’!n COl'Uid ‘Z‘ed nd
rogmbud by e m}um‘ Arrl,] HG. :

3.  HNanagur P8 Ry omay will h&épd over clurge of the farn to
nert conior and will be Telieved on his peruapent pos tiug

“fo LT Tagphod fcwthx Ath's

o 2
Gol - =

- o . (BH Datt) N
| ﬁeputy ‘a.u'a: tor of Mil I‘&rmg _

Cony tot

‘Lm Dy iy e tor Gonaral of Mil 11&1‘118
Aygy Headqu rtoss (Ml‘“ﬂ :
QUW’--L u(..&-“h“t(x G' ner?.hjl’a BI‘&DCh

RY Pdr\-t[) Tay D\91h1“l10066 - f0r lnfo W‘ r to hlﬂ N - ,__
dated 0 Mey 90% - / '8 No 85550/Q7)5Ff,1

o E . RES TRICTED
A . 'A/"“"j) . " ’
5 ' //(/Q / | o . |
. ; et ﬂ}')" -
. W\‘nu v
‘ M'_W%“ W&\J\
N ‘ ' T Abhay% / P
. .o ‘ .-f}r.\) <K
HXG‘L LOW.

. L\J‘C P~

t
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I HE CENTRAL ADMINT STRATLVE TRIBUNAL, CIRGULT BENCH
" LUCKNOW-

L
Lucknows

Dated 315 Jure 90 L

- Ppey Singh Raghva.. ‘ ssApplicant.
. | N Versus.
Uhion of India & others.. ' ..R'esbondents‘.. .
Compilation No.II
RLe “DescTiption of docwnents Page LHemarks
}q’Qo ) 110 » —
1. Annexuze 4.3 -
' jals 19
MF DireCtorate letter dtelde8.80.
2._ n * ) 04
‘ L. [%- a0
| Pages 1 and 2 of seniority Liste
3. &!néxugg A ﬁ tsz AQ . ‘ -~
S ' 211525
' L . Letter dt04010 68 29 12 88, 17 1‘89’
0 la.l.e, 21.1.89. .
R TR l 11 eX -10 : _
. dmnexurg 4ol : 26 15 38
R Judament of Ibn'ble CAT J'abalpur.
5o Ame.u,r_e.ﬁ_l
; - 9-Yo
Appeal dte2.4.90. 5V. l1
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IN 7E CUNTRAL ADMINIE fmATIva TRUBUNAL CIICULT BE.NCH L UCKNOW.
priyf SINGH BAGHVA.. APPLICANT. . VERSHS UNION OF INITA urc.QRusps)

#»

.,AZ‘P’

SR A e SR i S i

ANNT‘EXI!BE NQ 'ﬂ‘ é |
e

2‘010.690461/342 Hilitery ¥arme Direotore(éP-l)
earter Laster Gearl's Bisiul,
Avay Headguarters,
‘Heat Block Ho.3, ReK,Purag
Newv-Dolhl 110022,

N 60420/ 2/ MF=1/TC, 14 aug, 80

The Dls BF,
Hi Soutktern Command,
i dsstuin Gosadnd

4§ YVeslomm Lomu+nae

b2

B Cantral Command, -
H) Horthern Comwsnd,

The AD KF

tidlitary Fexus School & Research Centre
&esruf Cantt,

Tue 01C

Hilitary Pamus Records,

- Delbi Cantt, 100‘

leo In supersession of 4ll previous orders on
ths oubject, the followingz instructione are

~ dssued in rospect of Tenure of mervioe of Hilitary

?am:.a Pereonncl,

&~ Tenure of mMoe mAy be adther m- & ctation
or for & GomMAnG, 4 tenirtw of “rvioe‘m e "
station implies continnous permanent porvioe

in that portioular station and tenure of
cexyloc in & oomuand is continuous permanaat
eorvice in different etations of the Gommsmd,

(\ Oo‘ntd...on 8

Abhaya Kuné” Dixit
advocate
HIGH (¢ U7
LUCK® OW
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3o The etation Tenure in respect of the Military
‘Farus Staff will bu ag fellovs 1=

(#) o Officers (@ivilisns = DAD KP & below)
(1) 3staff appointuments « 2 to 3 yeare,

(14, Cattle Parm , - 3 to § years,

(441)Nonwgattle famm = 2 to 3 yedrs,

(aa). Cattle Parm. 2ty 8 years,
(bb) !qn-oattle Faﬁ/bepa% 3 0 3 years,

(14) Hanagers,Suprs, ssett,euprasy S48 o(other
then those at (b) (1) above,

(as), Cattle Parw/ ¥VC farss = 3 to 4 years,

(bb) Honcatile Pam/%pot/dthor

appointarnts « 3 to 3 yeurs,

(48) Clarigal @kafl,

(1) Qffige Supdiss

(aa)e Cattle Favau/Cosmand HUY « 2 to 3 years
sehool/HY Records and other . .
dppouintusnts, |

(bb) Yor-gattle farm/Depet.. 2 o 3 years,

(u) UDO., LiCe

A

adocate
HIGH CoU T
LUCKNOW

Contdesstn 3 .




e
wpe . ,

(aa), Cattle farw/MF Dta/Command HQ

MP Sahool/MF Resord and |

other sppointasnts .. 4 to 8 years,
(Lt) Honwcattle Parm/Depot.. 3 to 3 years

(d) others Ub Sks, LD %&s, Foruwan, Asstt,
Foreman, |
(au) Cattle Farm | eee 2t 3 years,
(tb) Honecattle farm/Depot and other
RO uppoldtment Ceer 280 3 yoars,

The teaurs vituln & cosaand in recpeot of the
#ilitary Parse pervomnel will be ae follove t-
(8) Officers. . ¥o constraint laid down,

(v) Executive staff (Managoro,Supra., Va.k
Sede8e ‘oo 6 to 8 years,

“) Clerioal staff ee B to 10 yoars |
(4) A1l other gvoup 'C* staff
(Borne oo PE) ., 6 to 8 years,

Bee There will be no tenuore tbp gmup\'C' staffr
(not borne on PE). Hovever, they oould be posted
out on voluntary basis followed by last come firast
L g0 baals for the purpese of adjurtment ef surplus/
deficienty or'dm\u to o'ngencletf of service and
adind st rative requirement, |

6.o ¥Wharcae the guLdonm- for temure in respect
of various persoinul have been given above, it Le
olarified that koves/Transfors earlier or later

Contd,,.on 4

| WITESTES oGP

i 750 fju‘." ’

d.ocale?

HIGH CoU T
LUCKMNOW.
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-1 4 1o @f’ ' @

than the Specificd tenure ladd dovn in pares S sad 4
above zm_ll be made Whenever considered necessary
by the competent authority for diseiplimary or
aduinistyative ressons,

7 7ee Ploneo @oknowledge,

8&/w
_ | ( Ao 8, Eangwan) . .
_ S Exig, |
Dircotor of Hilitary Parms,
- Copy formx Anfoxualiun wWie
ﬁhe Dbs W¥/10
Mllitary Parg
The Commndsnt | -
Rewount Trainigg School & Dopowilhmnpnr/uwpur.é
The Commendant | |
' ) Equine Breeding stud Kiasew/Bubugarh
| The Comuandant
ORI Haiwala,

T 7//“/”

P ' oMy
| ATTESY.

HIGH (¢ !
LUCKRO%




1N QB CuNrlul ADWINISTRATIVE TRUBUNAL CILCULT BENCH L UCKNOW.
."Mt‘m SINGH BAGHVA.. APPLICANT. VERSUS .. | 3 UNION OF INDIA ETC«( RESPS)

- PR e

PrOC-LURE PLGA™DING ASSUE QF PQUTING OF DERS
ON PriA4ARENT [UTY

11, ?zequant ohangea durin; the oourse of a year
results in unnecossary dielocation of vork in the Miiitary
Farms and interruption in Children Fducation, To oliminste
the above inconvenienoa, postings are ordered annuilly
during 3rd wesk of January and the individual is vejuired
-~ . to move by let May. For deoiding poetinge, the DWF
oonetitutee An advisory Board during the month of
DIC/J:K each year (Army U letter No,60423/0/MF2(L)

of 4 Sop.68 refers:,

) AN According to the recoswondations of the
Advisory Board, postings are ordered by the Office-
mche:;rga, KF Records., Poetings if any, required to be .
ordered ufter the Mvigory Board, are fseued by the
v Ufficar incharge,hF Reoordo after obtaining prior
approval of the DMF, In the porting orders the
spucific date by which meve is rejuired to be oarried
out is invariably indlented, |

/ |

foon

\TTRSTE . oG0P
1!

I4
LIPITY ")I’Zl/
Abhaya Kugrt &
bhay Mte
HIGH ¢ G 1
Ll‘CI\?‘O'N
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IN THE CENTRAL ADMINISTRATIVE TRUBUNAL CIEC VIt wmzmm,w‘ﬁmzos.:

PREM MHZG,N RAGHVA.. APPLICANT.

s e e e .

CCEY OF SiiICORITY

_TNION OF INDIA

ETC .( RESPS)

TANACZRS OF MILITARY HXEXX FARMS DEPARTMENT

s .
" 7 SCALE QF Pay . :
1 pre 15 NO OF APPOINTMENTS
. re UH. wmpm - o= ‘ . AN
= 2 RS 200/= = 30/2 = 500 - (E.5. at 200 & 410) (a) authorised BSTEUE b
. P 1 , , : v} !
AMW 3 mnmwonpwmgmowwm (RPR 71) Rs 160 = 10 = 250~ EB~ 10- 3G0= 15= 450 (b) Permanent Posts ATTES mwr .
e  Revis A T ’ T »
X . ed Scale (RPR 60) Rs 210 = 10- 270- 15 = 300 EB~ 15- 450=- EB= 20—~ 530" . ha q Kuma it
* Revised scale (RPR 73) Rs 425 = 15= 500 = EB = 15 = 530 o 0C - ZE = AbhY ndeodtt
5¢ Revised Scale(RPR 86) 1 "0 - 20 - 700 = 3B = 25 = BOO (G COURE
Hature of POst . = selectio S . | > |
. celon Post Method of zecruitment - By Lepartmental Promaticn Of Supervisors
Rese (=1 D - Lol ’ .
R rvation 185 Scheduled castes , 7% Schedule- Trikess
Ser  Army 1o Nam
T ) e ) = - <
o wamwon Educational  Dace of  permt Date of Whether Permt wWhetner #heth-
mcmpwnwomwul. Cortinu= appt apptt to QP/ Tempy Or sC¢/sT er qu=
ns ous Govt with dt the Gde Offg in the alified
service held in or Jdate present Gdee - for
the low from which If permt, _ Promo=
-er gde seniority date Of conf= o tion
I in Gde irmation
. 2e e 1 counts ,
1 8060 * . Se Se Ze Be 9 1Ce lle .
) Lo T -1 g - . S
286 F PREM SINGH RAGHAV 09410.41 Be 5S¢ {ag) 605463 Suor 7.7.76 Pe
- 8203 supr ¢ «7.70 ot -
' ’ . 218,587 167.80
2e 8059924 . g
N.O&;ﬁgc 2241439 Matric 1.4.58 Sub T 26. 4278 Permt s¢
- UL [ =3 L
: - 1e5077 1.9.81
3¢  8060625W =ND R
. Hmwwwwmcmﬁﬂ PaL, ﬁ?ﬂm S5e7e46 Ma HOAPQV 2¢11.70 supr 21411479 Permt
i =~ : . = * . -
. o /W\ 133476 l1.1.35
. 599233 BW v _ -
. m A SINGH . ©lell.3s “Rtric 20512437 Supr w,mw.mnmo permt

110478
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2 .

S5

i
¢
{ .
WM vl NO‘ 3e 4e Se - Te Be Ge 10. 11,
i £
m : : uﬂh, . - :
s  Se ;mmmowmﬂm. SUKHPAL sSInce ﬂ\\\wmo 138 Besc {(ag] 2403453 Scpr 1367430 et v
w~ b e e n e e .~ .H.O%MN - - e - - e L e G e —— Hdw.mq — W.ur».nwnw . .l“!.‘.kex? o o e A
& O\ . . )
€ Ge 8060628K  SATYA PAL SINGH 21.7.48 Be 5¢ (AQ) 13,1070 supr 9,12,80 Permt -
| i 14¢1477 o 1.1.33
7. BO59906A GULAB GHAND “~  Ole7.36 Matrie 3143456  Supr 23412480  Permt
: - ﬁ\ -~ : 142277 led4e83 s
&mwmr 8060290K  RAJINDER PAL DUTTA 15.1.39 Inter 15¢2.63  Supr 18.4.31 Permt =
” l.9.78 1.7,83"
“_ - . r\\ -
9« 8060440P AJMER SINGH 176444 HIGHER 13e43.64  Supr 29.9,81 Permt
Secondary 1,10480 295483 -
,\ . o ‘ o
10, 8060291M PREM SINGH N&.QNON@ Mo Ae 2042653 Supr 05+.10.31 Permt WH = S
~ m o 1002479 ' 05.10.83 - = S
: e
1le B8060370F BHARAT PARKASH 35410642 Matric 21,5453  supr 173682 Permt - = o8
BHARDWAJ 1e568C i 1801183 - - < mU w
4 it [ ot
: S =
12, 8060383Y RAM SINGH 0l1.7.46 Higher 08410.63 Supr 18411.81 Permt S =
| Secondary " 149.80 '18+11.83 - 2= =
o2
13, 80604585, ROOP GHAND TYAGL 28539 Be 5c{Ag) 2403.64  supr 26 Permt 8
. , Nmo wﬁdm Ol,. 2082 - H.Howm - n
14. 8060574N PREM SHANKER GUPTA 15410.48 Be Sc IDD(DH) 0641169 Supr 31le282 rermt
Homoﬂm Ho..womm b
15 8C80576Y OM PRAKASH YADAV O2+09.45 Me Sc (Ag) Chem 12611469 Supr . 1744482 " permt
. .HmO.HOO Qm Howomm -
16 B8060577F MK MALVIYA 138445 B Sc(ag) 04411469 Supr " ofsfg sc
lele76 144564382
17« 80607024 RAM BARAN 256747 Be MQAWQV 1563671 upr 55482 Offg -
. Ho %CQQ )
18, 8059922X . KARTAR CHAND 13p%1435 Inter 18412,57 supr 1047432 Offg
- ) l.12.78_
7326427  RAM KISHAN GUPTA  12.7.42 BsSc (ag) 0848453  Supr T 22411.82  Ofig

{

09.09456




%i&l@lgbﬁliﬁﬂfﬂlm ARATIVE TRUSUNAL CI1CULq "EiliCHLwKNowM B
: Ase AFPLICANY. JYERSUS. . UNION OF fNDIA ETC (m«upb)

NQ oL~
' )4 je
c&a‘n i‘o’io No, 3687 BMISIKEE?..
’ Military) (907 ]

Mhow (MP
¥-12/PAY BILL " q Ot 88

he Ayoa \ooounts Offiee
6Dy Cotitral Command (Pay Bectdon !

Japalpur
MW&HW
Te 8y Pay B411 bearing Mo E=1%/8y Pay B411/Hhov/B89 dated

04 St 86 fop 602,40 for the monkh of Jun 86, Jnl 88 and Aug 85
1n respony af Minager Prea aisgh Baghov ®os8gs 1o Lerwnsa .
lmx'wi% for acuitiig 4b avdit and paastiy Yhe bill at the L

éarliosy,

¥ I¢ o wmma thas Manager Prew Bingh Bashav(8 080204/
vuy B Zrom Snis m o 08 Jun au on pomnnoni oﬂﬁng w
- W litary “arm Dopot Kemptos, Kot xuysiaxputunisy R
Sy e posting oprderg ofcfutsrniniim
o Tl e s as bl fliviom:
& O o viducl was’'fpplie
© medical 19ave fram R0=be80 te Z0«8.88 of nedica)l grounis, Pay
avd allowancew for the perind from O Jun 85 to 28 Aug €0 hue been
ointmod through sy pay bill menticned 1n pare | abovel FPay and
ailovenive for tho month of'May 88 hag already been ua to the
inaividwm]l euaceynedy Cemmuted leave on Guuts MO hu been : :
adjuetod as the medical leays vaiitled to the 3adividmiy | B

3 Au cayly ae%8e6 1 tbe matter 1a yoquewted plocaed

Ml i

N
(R RNATEER)
HANAGER
N . . YR mmm
) | -
1 ! R /—____-\
. ok
g AYTEAST‘ HEESESVRRIAY | |
Abhaya Ku it Dixit
~dvocate
G L OURT

LUCKNOW.
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N THE cmrm ADMINISTRATIVE TRUSUNAL CIRCULT BENCH L UCKNOW.
JREM SINGH RAGHVA.s APPLICANT. . VE.BbUS ( UNION OF INDIA ETC. (m.sps)

~ v - %ivil Tels No, 2681

MILITARY FARM
: o MHOW (MF /
K=i2/RPR=1966 : 2_5] DEC 88

The Area Acccunts Qffice
CPA Crntpral Conmand
Jatulpuyr

EIXaZ108 0¥ PAX A _SHRIPREM 3INOH R GlaYa MAJACKR
1. Refor %0 your letter No, POJ/VIII/181/RPR=86 dated
29-1 0-88, received on R3-13-88,
Lo of e
2 It is subnitted that the Effiolency Bar uu- on 1«77«77
1n respeot Oof Manager Prem Singh Raghav (8060286) , by.lthe
[\41,-.., DPC oonsidered. 4% him to oross the effioienoy bar veof 1=7=78,
\glﬂnoo ;ho 'o’cavgornod farm granted the inorsment on uftioi-uoy
T Vwe ‘|- -

e T' e concerned farm is being agked to give offot to
A croes the orrioionay bar wvef 1=7=77 peparately,

4 You are psjuested that the pay a3 per RPR=1966 be
fixes 1n Manager Nrade wef {«~|«B6,

5o Servioce Book alongvith pay fixation proforma in respest
of Managzer Prem Singh Ra gav (8060286 / poceiver un'er your
bow quoted lstter on 23~12-88 i pecpulmitte’ NuwnudtlnOopxxx
berevith for luxptiate astion please to avoid further delay
an? fineiu.l har‘ship to the 1n"1v1v'ua1.

0, h Please acknowledge receipt, o
| | N (LLULLOQC@L“
500 . | (P3 Bathes) *
| Manaper-
’ . Otfyoer Inchurge .

OOpy \ DL l'
| ~ Case No PI/PF mam/amcu S
Mf Case NO 3-24 ’
' a9 \/ : &‘
| st o WRY

‘ W /i , L/D/J . ‘ :if’n.l i X U—.n"l'j Dlxlt

i v ' T dvocate

mc Lop T
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IN,THE CUNTRAL ADMINIY {J_RATlVE TRUBUNAL CIRCUIT BENCH L UCKNOWe.
i.M SINGH RAGHVA.. APPLICANT. VERSUS UNION OF INDIA KIC « RESPS)

)
s
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0 @®

L
Civil ele Ko, 2681 Bﬁfrﬁgmgg w5
litary Yarn "

Mhow (M)
B=i2/kAY BILL : 7 Jan 89

The irea Acoceunts 0ffige
Gentral Cemnand (Fay Jeotlen)
Jabalpuy

1. Refer te your lotter Neo, +QI/III/154 daMd 26-12-88,
received en 16-1.89, |

2, 14 s wuimittes thalthe Servioe Besk alcngwith pay
fixutlen nroferma in resnest of Mawager Prom Singh Rughav
(80602864 has alrsady heen re-gubmitted te your effioce vide
this offise letter No Z«12/RPR-186¢ dated 29 mnaa for fixation
of pay in ’hnlgir w.. ~ . g

3, 8y Pay B} buring Ne, B=i23y Yay I411/Miew/64 dater
02 Dee 86 fer B 6366,00 alengwith oulmna recelved undey
youy above quets’ letter is re-pulmitted herewith fer s midt iuy
in 4uddt and passing the bill ag the earliest an the 1«! 1v1dua1
is nreseing hard fer uu payxent pleane, '

)

i, An hunodista ution in the mattoyr s requosted please,
| | b &
' p (P8 RATHKR
Cepy te ;= , MANA OXR
' v - QNYIOXR INGHARGE
Case Ne, PY¥/FS RAGHAV/MHON ;
Cess Neo E-24
‘ l mey A 8] '
N LA G
M s VR \D it
: ‘ o " dvocate

—_— HIGH COURT
LUCKNOW.
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Caavi) Yele e, 863y 0T

g it BILE

ﬂ . the Aped mwwmw ﬁﬁiea 2

Fooow 2% Owa el ommad (s‘a: mﬂm)
,‘ @a:ﬁlﬁf N .

', h@m te yeur wm L) vo;x/uvm dated nmm,
razoived W 16-1-33,

"By 7% 10 anbultted At Masagey b8 Faghav (8080256) haw boou
T erabied 00 €ayw froq Yagus to 5 1esw oa W3, Sowwice Boak
L 2lempwith sb umuw trafern huu alrendy boen farvavded te yaip
- etfiew Lap ttea of n n? undoy Kyl 456 10 Mgugey Grede vide' ©
. thie offive m:w Foe Pel3/BVB«1608 dayed 29 Do 88, (o vreoeliyd
' o of seyyive beslk 5 e Lo Papt I pegarding mﬂm of Jeuve &
T W1 well e wb‘lwmu Sorx Y% 10 vegusstod ? the Mil )
B 4606,40 gwuy wilsane bb e i suddy agd Wocanms ey
. \woslw the sand av he ea uﬂ.au "ﬁm uaivmml u umn&ng

Lopd. “ﬂ' WW POy oR e

1) easg 3-1*/3! u! MWWN/M datod
m Vgt W for B 4002,60 aimm% suglosurod yozcived wnles

Yoy wbwiv ¢ited MW@» ib WMWM uGwedith ploacey

- . : . L - i

EW . " " T (rs matzz)
ey te je (/ o ’%ﬁﬁgﬁ THOHAR O3
CatE 0 Caew We B2 W/WW -
“y T Gawe Ne, Ba86
Y S - » o
x-wm* m o B o Y Jup 89 |
he Area wmmw Otdm . | ? | |
| _'.Jaww WW%@“‘: - i -
gITESTED ¢ :

\q G " g o (s bes o ) .
1 oA Y B¥Y Y o TR
MM Sl it St b Y il Al

- abhaya KU iy vay Bi1) Wﬁw Hoo BHIR/BY PAY nxm/mmw ™ anm
30 mww Lz 8 00Y8,40 e ugogust o2 half 8y 2eavo /4a -
“L% ¢f Hameygor prem Singh Maguuv (wmﬁa 1o Lopwupdod
&mmw S Maatm s audgs am plosizg e BAll &t e
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1N P8 GulihaL ADMINI:YRATIVE THUBUNAL CIRCUI7 BENCH L CKNOW.

PREM j}‘N(:H BAGHVA-+ APPLICANT. o VERSUS UNION OF INDIA EIC.( RiiSPS)
T ; @9

& 1 civil tele Mo 28
& e ’

SN plo/eAvBEL

 The Ares Acceunts Office _
CDA Contral Command (Pay Peciien)
Jabalpes

SY PAY BILL: 1 ManAGHR FABM SINGH BAGY

SpkapxRakkxbraxinyxdia

R ¥ Refer %o this effice lettez Ne E-12/PAY BILL dated
= Y 94 Oct 808 Sy o bill bearing Ne 8-12/5Y PAY BILL/WHO:/69
. - dated 04 88 for b 4892.42 en account of pay und allewances
‘for the peried fres 01 Jun 85 te ﬁ ﬁ:i 3% R wedicel .
"~ greunds as per widical certificet s dlregdy been forwsrded
t te your uiﬂcq vide Shis offics Ne¢ R-12/PAY BILL dated

- 04 0ct 88 by aaitia )y
L | S Sy fait s g8 Py V00
| 2d  Furcber it ia cubnjtted that/ the pay i ’a’lfn-%?fﬁf@@
' for the peried frem 29 Aug S To & Aug 80 after gr:mhz' ..
3 days coured leave in ryespect eof Manager P.en Singh Raghav !
is foexwarded horewith feor adaittiang in uu{ and passing the
bill ate the surliesy plessed :

’

|
t

3. A iucediate actien ia the watfer is requested pleased

Q \\XK,‘ allu “ |
(P8 MATHER) ™
MANAGER
OFPEH{_ mm

T %PZL}M
3 T

. R | 3 R 1

Abhuy gt l)ixin
> dvocate
HIG. 1 § QDUKT
LUCKNOW.
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0

HE CENT |
%%1?1 SINGH RAGHVAss APPLICANT.

/ " AINEXURE N +A- | W\)\v |

- _ ' fre

CENTRAL ADMINISTRATIVE TRIDUNAL
' 7 JABALPUR O NCH '

T.AcA. Mo, 96/86

Preasingh Raghav e W e - PETITIONKR

Verius : ,
Union of India & Others . . . RE 3PONDENT 3

” [vr4

ﬁ‘lﬂﬂ:ﬁ‘:'ﬂ"" ‘
Shr1 oouv DUM ‘ .
- Shri 3,3. Jha ' .

[]

e » . PR THE PETITIUNKR i
. e FOR THE RESPINOENTS

CRAL - |
‘f‘on.bl. w1 SOK‘S. chib * e s V“;ﬂ m
Hon'nle sShri K.,B. Khare . . ' Mm

-

JUDSEAENT .
(Delivered this day the 1lth Jamuary. 1988)

A petition datod 9th July, 1945 wes filed uy

\ . the potltionar Frensingh Raghav, Manajer, Nllit‘.ary
Parw, Mow before the High Court of “adhya Pradesn '/ ' RIviL
(Misc, Petition No. 614/1965) since tranaferred to this " i

Triounal under Section 29 of the Administrative rrimn.l, g
Act for quashing the order of his tr-n-far(hmnmm-xw ;' -" f_f;-;‘, '
transferring him frow Mhow to K.mptn and prayinq ‘for.a e
writ to gomplate hia_tmmro at Mow in terms of the

guidelines (Anpexura~ VIIX) and alwo prayiny for his

ewolumenty to Do relenssd from 1.6.1943 end contioued

ocouPatlpp and rotoution ot Govarnment Quarter et RKow. ‘

, It wae &lso""gllwad mat ho wvas ot handed oyer the . °
charge of the Hilitery Farm Miow althouih he was the |
ManegeX, Andthar r-llut s0ought was a diroct_iog to

e e A e e

respondents to c:omidox' the pct...tiomr for PmOuon to fet

. - et
-t

mﬂwtmimarugudo Y. Pum Otuoor. o co T

‘ L)h’lf ' '

Abh: 4/1 ‘l

oncatﬁ'
G LOUT 4 . SR
LUCKNOW. R e
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duty on 13,8,84 vide office order st“ by Captain C ey

pqy Oun return to dnow., relpondont No.,B Capna
howaever, took objection to putltiOnar"q“QQ%*%?

‘with tho asalatance of the police rusulcinq 1n 3 \\

2y
L

(2) o -

During the courcy f thes: »ryce:lings, the

last reliuf has ndt becen sarlously pressed and is
nidredver not directly connected with the issue 0f fhis ’
transfer, we ahall, thurefore, not go inco t;hJs quescxon ;’; i

b

o Con \ a\‘,';.f‘.‘ U 3
on merits, i . SR AR A 2

2. Ti\e petitioner in his -~etition has stated
that he had joined service on 5,5,63 as b‘u“perviur, '
Milicary Farna, Porbzepur and was proaoted a3 Manager S o
with effect from 7,7,76. He was trcnsfarmd from =
Gwalior to Military Parw, ‘how where he reported for -

P, K, TLkOO, :fficor-1n~chargo, Militarw Farn Mhow
(Raspondent No. 3) which is Annexure-I, Ha was: qi\nm
charqe of the farm. HovmVer, he was mt allottad the
quarter autn)rised for ths Manager Farms at #how which

‘'was under occupation of Captain P, £iko0 himself.

when respondent No, 3 Ceptain P.KC 'I‘ilkooo _Officer-in~char e
procendad on temporary duty to I'U.lttaxy Farm et Mneruk

on 24.,10,84 tha petitionar was in chc:qc of  the Milieary

Farns Mhow and he authoriped on Bubquaistan% :L"' |
SUpervigor, Mllitary Farm, Hhow to occupy p,VaC\amz
quarter of the Farm =v ha swe aneier A en '-"ch PO

AL
shri Dailat Ram was forcibly eviated from! tlw q.x

Criminal comploinc lodged by Shri Laulat Rgm Ln th*f
Court >f the Addl. Chief Judicial .agistrate, ‘Mhow\ '
against respondeat No, 3 and ‘others in chh Cour§ r.hﬁ\
petitioner guve cctcaln evidence a:d hLu rqac ial -

deposition was a;aimt respondent No. 3" Captain R.K. Lkao.\
a8 the result of which the latter got anpeyed with hig and - ’?'-xi.ag}e'é'»*-

started harauinq thc pccitiomr. ultlmatoly "M,ltinq s_-;.-‘;‘; Ly

1r
Y o« o 3/"' \ IR i
U \\ v Vo '
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to Military Fanas Dgpot Kamptes vide impugned order of i

various nllc;ntiona of allejed corruption aqainat

or in rejard to qncablishod procedure of txlinq roprvn.nta«

- wWas pressed € V&Cdt‘ the Govt. Accommodation oco.xpud \ 1

completed his nomal'um'r. either at how, or im the .

“The ucond com:anu.on h t:hat the potit.tom.._vn in: the’ {d
-Qradc ot 4anu;sr in tho puy ncalc of 3,425.300/-drau1nq;?"fﬁ:Fﬁf'

RO

in his trinsfer, The respondant No. 3 {s allej;ed to \
|

have withdrawn all duties sarlier encrusted to him et

Military Yarm, 4how vide office order No. 151 dated

10th November. 1984 (Annexure-III). It L& allejed that

the respondent Mo, 3 Captalﬁ Tikoo 'conspired'! with

respondent No., 2 Dy, Director Genaral of Military Purmas, (
Quarter faster General's Branch, Army Head Quarters, 1
Mew Delhi in transferring him from Military Yarms Mhow \

10th May, 1985 (Annexure-IV), His appeal/representation
dated 5.6.83 (Aanexura-V) lqdmt this order was rajedted,
e may incldeatly obsarve that Annexure-V 4130 makes

respondents nos,. 2 and 3 and is couched in objectionable
language with goples sent to the Prime Minister, Howe

Minister, Defence Minister and othaer authorities ia a
manner which 4is not consinunt with either properiety ‘

tion by & Central Jovt. servant, whatever may be the
mexite of contenta of such a rupruuntntion. The "»“!' o
respondents .pparontly anorod the roprpnnLntlon or the . | t
so-called appaal ot tho poti.cionor. R |

The potitioner‘u ewol imants are alleqed t..) hav-
becn stopped with effect from 1.6.8% and the pau.tiomr

by him. \ ;.-,;;:-’ T b
3. There are three main contentions advanced by m :' n
Petitioner in thiv petition, Firstly, it is claimed that »
aa he was forthri ht, honost and out ~ gpoken in matter ' .
of brining slleged corruption and irregularity oa the ! :
2&Xt 9f the respondents 2 and .3 he was harassed and . "

victimized resulting " 4n his transfer ‘ta‘i(ampta s a
malafide action inspite of the fact that he had not '

Commwand ulncc he had b«n trunsferred to amther Coauand. -

i :

mm LRy
s
Abhaya KLLV’H Dixit

A ocate'
| HlGH cou T
“ S wcm ow

w,“,‘_pm.gu, R K 'u.&-u KR . 0 barLy 'r
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tn July 1965 a baaic pay of 4, 620/~ while the 30 called
Military Farm at Kamptee to wihnich hae had been transferred
py the lmpugned order (Annexure-IV) was essential of
the jrade of a'Dgpot

e

s

whaere only the poat >f a Supervisor,
in the basic pay scale >f 5. 330-560/- is sanctioned and

even Lf his oay is protected by the respondents as claimed
by the raespondents Lt invelvos posting.to %

DIst carrying
Ivar acale of pay and amdunts to arversely ulterinq his't °

condition o° hls aarvxce which cann)t bde done while  '7‘ - "
tranaferring s Qove, JIficial and he has clted {n this
“Qannactiou a decision of the Central Administrative ‘
Tribunal (Principal Bench) in the case of Amarnath thatlia
Ve Union of India and others, Regn, M¥No, T 202/86 and '
No, T.1125/8% decided on 30th May, 1986, & copy of which . ., .:|
has als, beon filed. It i3 claimed that saoch a transfer ' -
"to a lower scale of pay evsn if his basiq pay;is protnctcd‘
would be tantamount to reduction in rank and nttraot'krticlc)
311(2) of tha Constitution, The patitioner has also cited
a decislon in his own Case of an earlier transfer inil?&t\ﬁ}f
from Milltary Farns Owalior to Military Ferm Dgoot at .
Satanware on which occasion, on Pis reprosentetion dated
18.4.84 (Annexure-XVII) that transfer was cancelled by the
authorities. It is claimed that at Kamptes DopOt the post

authurised is only that of a Supervisor whxch is lowor 1n“ :@
rank to that of a hm;er.

t,
. yhe

l Lo !‘p.l-- S h N :‘,quu {
AT 4 . 2

| Fpnt meala e o L

. s ,':':;’; H ,v~l’§,,',“\| 6\‘ . ‘ ; ""e(f
The third contention of the potlplonnr ig that. thi \*“lf,
Qauur A3 3ter Goueral's 3ranch, Army Head Duarwrsa Raw R Lt
H '
"Delnt (Military Parms Directorate) had iswiedigilde lines'' L0

| vide their order No. A/sous/o/v-l/mwggwaa,&',.a.ae A g :.«:; i
Tegarding the tanure of Manajers. (Anmmrm‘ﬂxl)\‘lccordim L b iy
to which the tanure of Managers at Cattla Y.:m/VC r.xn. ”@;‘”m
at & particulsr station is 3 to ¢ years while vithin the =
Cowwand Lt L aix to olqht years and cxc-pttow to this
order cau be made only for disciplinary or aduinistrawive - ‘
reasons but his tnnatar in infrinqecum: 2f these quwelima :

is not really for ndnunhtrative reasons but as the rwult "

of Mlatidc action. Ha claimu that Ka.mptm Lu 4a Swtharn

i
{
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. Command whers prior to his posting st Owalior in
,' Nay, 1982 he had completsd his teoure, and duriag
- his total service of 21 years he had bean posted %o
20 sudm olthough in respect ot three postingu,
his transfers were mbmutly cancalled, He has -
alleged discrimination also {m &8 much that in case
of maihax othexr staff as Mow they have beea
L retaiped for 4 to 14 years. The petitioner has also
\t alleged that édverse recarks wore antered in his
MR for the ysar 1983-84 which wers Communicated on
164.11.84 for malafide reasons. It ia also alleged
that other persons similarly placed like him had been

um\

- ~.;.,4

e
e

ey

e In para 11 of the pau.uon the petitioner .
oy h‘“;' al"" ‘11"904 various cases of a’ministrative

f.
b ",M!’;‘ iy RHS

Aum‘unt by t.ho authorities against him and in

1 p‘fa 13 6! tho patition an additiocnal ground advanced
L- that his trangfer txom Mow to amptee was

e Lntandcd to hclp respondant Mo 3 in the matter of
th. oriminal proceedinjs reglstered as ¥o. 431/8%

' vin tha Court of the Additional. Caisf Judicial {
Magistrate, ‘how launched by Daulstram so that an .
important aye witness to the event whi.ch is sudjeat
matter of that p:.ooa-ding is yemoved from the scena ‘
snd /this also amounts to interferwnce ‘in those ‘

) proceedings, o |

4. In their raturn dated 25.6,1986 filed on
... 4.7.86 tha respondents 'tt‘:ctc that the petlitioner
was ndt posted in incspsndent charge et the Mlitary |

]

._ . . 4
o0 Farm ifhow Dut as & suburdipate stafff mevber to the o

'4  alrasady posted Officer-in-charge, dilitary Fare,
Jpe——  namely, Captain P.K.Tikoo, whose appointment had
@;\’."At')u,,‘/.\_‘ B l"' been made by the Army lhndqurtcru. They stated that
T"; | thota was Do separate Quarter earmarked £or the’
. post of Mapager, which was uotually sarvwarked for

~ the Jfficer-in-charqe of the Farm, which wes,therefors,
& _ rightly allotted to Captain §,K.Tikoo. Annexire-Rl

iq adu%ud and Lt is ut.tud that the charqc of the

RJ\)

tﬂ"@%ﬁi TYara was tewporerily cm:ru-t.-d to the potitiomr in

—

tm AE——————

;
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absence ot the orﬂlcor-in-char;u Capculn P. &.Txkoo
and the petitinuar coui'' mrt have tacen any majRr . d-;-

clsion i ike La.sualm af al.l.otmant srder in Eavaurg
>f Shri Laulat Raw for rccupatinn of a qiarter. shen
this {riogu)writy was ‘n tlcd by <Captaln Tikoo Jn ‘
Nis racars to M yua action was talen £y evice Fhrd \
Daulatrame It 1s°alsy clalwsd that wapcaln f{k)g

s ~ engiired frow the retitloner whothor ho had piosed

any ordar of alliotaunt to Shrl laulatran vide

latter dated 5.11,84 (Annexure- RII ) and ‘the L ‘
petitionar vide his reply (Anne xcire=R11L. J nad” .
replied thyt the petitionsr had ppt'f‘ Q)Wil nny g B
action, It {3 claimed that the i)éti\,c‘Lpng’LL?:Jw:&ada Wi '_ e

l"\' ' RN

unwarranted, malafide and poraonal»a&lojatious of a
defamatory nature ajalnat Captaim Tikoo in cornspirecy
with Shri Daulat. Ran in which connection Captain
Tikoo subaitted reports to superior authorities vldo
Anpaxures-RIV and R-V. Vide Annexure-R IV it is ° ', S
: adaitted that disciplinary proceedings ‘were E]l '
; reconacuded ajalnst the petitioner :md shrg baulauqn .
ard Captain 1Tik20 had recomnended t.hc transfor Ql ‘.4"'-:';;:‘,;;',,‘
shrl Preagingh Ryghav out of Mgow, It 13 also painttd | l
ou- that Shri leatraa on tha basls of <‘itcipllmry‘ ’
4 actinn was ‘isalssed fron service by l.rwy d«;adqururn |
Y vide >rdar dated 30th July, 1985(Anngxuru-n VI)y. It \
| : s wileged that ths setitioner Pmmanh ‘ naqnavi;.,.-rg":;
Y had created unhealthy atmauuhexo at‘ Nh)w iﬁ w;V;i“
' Collusion uich sther :tuff and :hord ua:' DI othur

T

alternativo exceapt to transfcr hia and accordinqu
he was tranaferred t, Kawptoe whorn he a1d not. j)in

i

for a perind »f 8 sonthy until tho duto of ths

filing of the ret.ra which als) indic ;md hee - o

1ndlsoiplinary buhavlour. , '“iflf?;“yfxg;. S T

m“.,:;'l" } ' . "-'L'f_"v . 1

i et “\‘(
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(1)

sluce he had been posted as Officer~in-charge
there. It is also clalmed that it is the resppasi-
bility of the respontent M3 Dy, Director Gemeral
of Miltary Yaras, Cuarter Mastax Cemexal's
Beanch, Arwy Headquarterxs, New Delhi, to easure
that thw basic pay of the potl.tiomr at Kauptoee
vea protecesd,

QI the questiom of the alleged iafringeeent
of the guldelimes, it is #tated by the respocdents
that in dieciplinary and adninistrative mattexs

duparmm 1s made from thaoe qum.um- and |
{a the case of the pqtiu.omt w vu 30y as his
transfer was for ndm.i.nlnratl.n ruoono cud ‘on
diaci; >l£nary jrounds, B Ry

On thae question of elleged fallure of |
promotian, the contentinn Of the respondents is
that the petitionsr has ndot sdught any

“* departwental rewedy in tha first instaace oy

'“’»aking a represent,tion etc. for consideratios
of his case Defore resdrting to s legal remedy
which is @jainst service disalpline, It {s also °

alleged that thers were adv.rn ¢ xu‘in Ln tha
pcciuomr's ACR,

. I rnply to para 1l >f thae pot.t.u.on. u )y
£, Ls stated that varlous claiws of tha ppt.luowi‘ g
» n.l.t- 'ty routine administrative atters which

were’ hlr-ady woder gonsidexation and dave na

banﬂnq awr liula whith tiw queatiow of wls. trmnntor.

P "/A

J The napondcnts have deried ;ny mla!bdu
§ 40 t.ho transtfer of tha petitionar frow Mhow tu
Xamptes £0r the reasoas stated addve u)d uao
becauys the tnn:tot was Ln t!w 10?.0:‘:; ot,‘
waiftaining dlsciplise and aoth ‘m‘run';’.?(c,fuu

‘Q v . (q:wﬁﬂmv«
AMilitsry Farm, mw. S S ap

L , “ c /-,ﬂ}i'fi ‘1{.‘. - :
ATTESTL; :u u&?? . o i ,
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_ " In his rejoinder dated 18.8.86 the petitioner
tes the clain that he was posted at the .ilitary
| Mhow a4s a subordinate staff member sincCe he was
‘ol am® &‘naqur'thCh post L a sanctioned Oone in
Paece Egtablnhaant, The Yetitioner adiits that
authorigsed Ihri l5aulatra1 to stay in vacant Quarter

(8) | N : : - g
‘.

din; permanent allotnent 'o’f quarter by the Mficer-4in.,
irge Captain Tikoo who was tewporarily out to station.
titioner donies any collusion with Shri Laulatram
o with any other member of the staff at ‘how, He
' fiterates that hib tranifar was malafide and alieges
. \at the reaspondents have failed to state unequivocal '
¢ ums  that “(1) Petitioner will get the faamily
:cmdatiod at Kanptew Dapot to which he is entitled
s Manager) (2) thgat po'titiomr will get the emoluments
here to which he is entitled as Hanagaery(3) petitioner's
wnlority and chances of prowtion will not be .dvornly
affected by the transfer to Kamptae®, The pcutlom
states that if ho was quilty of any SPOCM*C.{ Lmu»oﬁ“fui\j; ﬁ;»u
iodiscipline the respondonts should huvc“xinith’t:d‘m*“H",
4 disciplinary action againat him throuqhia dcpartm ?i’jn

‘.v 3 Saet o
J‘ ‘ lx-,-‘uﬁ.'. W Tk l‘i-’,".
a oo
Tora i

cnquixy. : . _ - ' ,_ R

The petitioner wade a further statement while

seoking fnterin direction that tha post of danager, .

~ Military Parm Mhow shnuld not be allowed to be fillcd Ln.’.r‘,("
 The intention t> do so has bean denied in tha counter .,

r reply filed by the officer-in.charge, Mlit.iry Yarm *how.z”
‘ jo2md Lte Lo ueJdydhav £&ied on 12,6.87. Meanwhilc vide' ordor.:" ,; o
dated 25,5.87, the rel porvients were directed to uimln : ’ﬁn : |
status quo, Coo

Py 6. In thelir countei- reply the rosponcionta hava,

- s)s0 stated that on the petitionar's Nbsaquent mpruwnu: )»'
%ﬂ;@‘;\ | tion that he desired ')S_'_S-ij_‘? vat a at-ctl.Op where thore i'u'{fll':
/’.,_\9 1-,%\ a lnnm“'-i?‘n?d.- post of Hanaqex' Depot or mnaqer Tnnu. he VMMI

%(; ;.5: later tran.itarrod t ‘iadru from Ka'uptuo vi‘e orders of 19
Y 4 Uﬁ' ﬂirch. 19897 Annexure-VII, It is also st.atod chat. thu *

.?Gf, &3y <‘.k€<-j' Pﬁtitloner has not been on duty for nearly tWO yesrs 31.“,‘ .
N Sth Junc. 19as. It 4s. suws‘”‘tm: mcond Lt x.a.addnav L
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has been tenporarily cssiqnad Certaln tunctiona at

Mlitery Parm how as Preaiding officer of the Hoard {

consisting of three members other than him to fil} ‘* :

the vaouum vide ordersd of the Central Comsan, Lucknow | o

' dated 28th Nay, 1987 (Agnexire-VIIX), Im this countasr (‘ |

Feply 1t has also been Clarified that Mapager M. K.Nalviys

has boen indiceted as Manager in the sald ordqx Annesoire-

VIII only bocauu he is manajer at Military l‘m Mopal

which does not mean that he has been posted as Nonaqcr

at Wlitary Yarm Miow, but ha Ls only one of the memders

2f the Advisory Bon‘d. With the further written

oibmi salon dated 10th July, 1987 the respondents have alaso

knoexed Andexure-I indicating the 'psace establishnent’

for MUlitary Yarms and it i3 stated that ths Dy.Dltuctox’
Ceneral of Hilltary Farm Army Headquarters, lew Delhdi

posts such staff taking ints consideration the strength

2¢ troops in various stations posted for tha time buiuq.'

The strength could als0 be varied according to militaxy

requicenents and Gsploynent or troops and in addition w7 m

the statia urits the truops are indxptod for. mnanoﬁuvrqw |

treining and tenure in oparation,l ares wmm thcy m po;ud

out. The Dy. Director General of Military ranu. | Aay ““d .~:

quarters, Wew Delhi under Ministry of Defehce has bﬂﬂ g :

delegated powers to ‘make postings of catsjories of ltatt

ranging frowm Class-LlIX to Class-I, and an Otfic-r-i?pcharq

af a ’ﬁ.lltul'y Yara Hilitary Farm Depot ajaimat the j

sanctioned establishnent within the aumorxuuom pnd o

1t Ls within his dlscretion to post Class-IIl or “‘“‘-u,\,h e
or Class-I staff to the posts as appropriate,’ 81“07 ‘

‘ subsecquently Col)ogc Qf c>mb¢c had boan ralntd at’ s

the estsblishusent of Militaxy Farm #how had to be “WIM: ,';"*,;"';1_(;;\;

As far as Kamptoe 1s concerned, the Dy. DLroctor dcnurml 4’!4*h(

of Milltery Farm thought it appropriats to uwrad- " i ‘_".;jh{',i‘

post of officer-in-charga t3 ramk of & “aneger to ‘

the petitionex was p’nud. There would e no chmo tn P,

v b‘| oy TN R IR R
[ ¢

‘.

1 \t( ) i
r \4’,"-.3.

all Kanpteg. v - ' < = !

A vcate

H‘Gx‘. . } T
! LUCK: \OW
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7. In his fucrthwr rejoindus daced 31.7.87

thue poetitlonus Olaims thet thea oy.DLracﬁor Qencsral

of mulitary puirwe is not <uthorised to changa thw

‘pusce @stuolisrmont ! without concurrence of the ’

Minis.ry of Dufence and Finance. AS a MMger;

wwal iL hw Lo ot o Jdasws [ o0 Aaus (('ottluor.

e was competant Lo del wlth senlot ot icets Ly

WALLal ub Uupply ol nlik, tunalng  Lhe reliv aiCe

uaaldlx ha was dealed ot how. te Coltoratos  that 1 _ '
swronding Lo thy pedcs ustablishment (Anexucs=1)

thu nighust post uuu\ortuad at Mllitary Form Kemprew

i that or the uporvluor' wnd not & ‘Mullager !

end wntdl the coeovdee 0T Rl 0 L0 Lo Laollishment

ie torgerly caenu.d the resposdants cannot claim

that ha was boing posted to thws post of @ Minager,

whilec ln fict e vould be ovked to hold & lower

pott of oupurvisor and din this 'c‘ontoxt hw placus
stiong rollancu oo tho case Of Noar Nath Bhatia ~
{(Supral. . mli'.g@:{:a/fc is also placad on tha judgument

972 tab I C & o 4nd 1980 LAR I C 1311 in support

of tlhw arguasnts that ho has bo;m victimised and

Punished indirsctly without Lssulng o Chargu sheot

sgainit the poinciples of natural Jut&cc.

It hay bwnlarguad on bahalf of the s
petitionur that he has been freuently transferced’ ',\53""’,’?' '
without allowing che prescr Lud teiure ct lutj.on |
or within a comusnd to ba complated. Lo

It hds also been stated that Brig. mlb&q K
Singh then Dy. plrector Gunsral, Military Parms .+ 00
Who was rusponsibfle . for action taken against ™ - Wil
the potitionar has himself baen retired from wrvlc.; .
prematuraly on 30th April 1987 afrer) anaatiganxod"”““
DY C.B.Is &0d Dicoma Tes Ay;narmpy.pﬂw; ﬁiﬁ g¢bat‘;a

It 138 allaaad that po N %?l ,o.m:sml

ooy e

Millt.ary rorma, m any c&w. could (M " 0 !
. AN ON’H‘I h:u'"“"/l]“" Vot ,“‘« BAYS
- the poaos uta.bliohuunt at ‘a wrti,c’mlat lutiqn o I

of a famm but not ‘trunsfaf . posts. or adjuuwd po:;t,..“ o
trom one wm to thu otrwr without uuctlon ot

o ‘$
gl ,1
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Of the Dupervisor, HNGe the judgement: of the mairal” HE b

/ “ acts of oo:rwuon o MAlPIACTtines DY Iapt, KOO | 1

o Y®
L“) :

3

Kvernaunt and for all precticel purposus the. pust
of Lupervisor is sanctioned at Mllitary jerm Depot
Kemptee L0 the S0ole Of 8,330=10-350=§Be10~380=15=
800-5p-560 and rot that of Mubager in tlw pay scale
Of R4 d5=15m500=}15=560=20~T700=kg~25=600.

on boualf of the rusgondents it has been {
argued that che transfer was £0< udministracive
reagond aud rot due to malafide action 4nd the DLfu.Xorate’
of Military jJosws Of AfRY HacdqUAartels 48 Couperent

to wodify the poucs establishment, and that at paptes

tha pay end emoluments of the pou.t.i.om: would have
been protroted and, therafore, the’ transfer does not

~invalve any variation in kds conditlod of his service

to hi:. detriment, The coantantion of the pstitioner
that ha hzs bean post.ad a8 OLfl WCein-charyge mmac
in tho rank of S\W\rwox lowar t.lun that of a mncqu:
has Daun refuted, :

Be we hawve conui'da:ed‘ the contuntions of the '
partivs dad tiwi.r learned coun:sl and perused the

records of the cule,. We had elso dirocr.cd the raspon-lum.l
to tile the ordus mod.ify.u:g the paace {.nun).umm.. '
NO prédcise ocrder has baeasn filod by tha respondent to
indicate specitically that ths post of officar ine

charge Military m Depot At Kamtua was upgraded .
from that of tnu rank of SMrvisor to that of mn@gor. ,
we hava therefocs to hold that oven if the 'ummc.
of the respondsdts L8 COrrect in~4semuch chat the .
petitioners pay would be protactad t.km pay IC&J
would shall be deamsd to have beea altu'od £rm

thet of u.us a»..en of the Manager ta’ tmr. of . h,no-sso w}» 'i :

administrotive Tribunal in the case of MNmar Nath ah-ucu
' Vo Unlon of DIulie and othors decided by the K’Lnoipul,
/Bench on 30.3.86, earlier oited, treating syah i . | -
t.ranut-a:u a2 iLllegal would be :ppuoublo. ST

Iv L8 DOt necussery for us to go 1.m'.o t.h-
allegati.:ns of the pat.iciona: in ngard to allaged

rwpoudcm. »o.:h md e Dhrector: Qamxal m.umy .




(12) ;o
nm w'u arunch J\rmy Hede Faspondent no.Z. v Lo
for thu acoy authoritiss (o look into such uagLern.
The incident Culutin, to xha shri Duulst Ram*e viction
trom Offlclal Quartur and consequent. ariminal i

proceedings in cqurt are not 4lso the concern of
this Tribupale Y what ls relevant is that while tha
:patLtLonut hss o}loged that malpractic:s and malutidaes
‘ayainst the res.ondants, the rospondents have allegued

for ruasons thch cannot .pe.n_ cons‘i.darudl to oa indefens.dlo,
ill-disciplinad conduct on the part of the petitiunar

Y
" \in making various allegations against ruperior

authocitlus and at the Mhow yors. hat the peCitionar
considecs alleged walafides, the Cespondents uxplialtly
claum that r.bo t.onsfer of the petit .onar was ordarsd -
tor disc&)llmg roasons and in the interust of tho

! smooth working ‘of the yarm at Mhow, ‘and thay could

| baw weasn ordared . fommal disciplin.ry procecdings,
AB Observed esrllor thae pstitionsr has been £iling
lutters and rupresantations agelnst hi jher -utho\rl't,iu
tuk}.ng vacrious und‘lun{iry_alioqcuum in languaju
whigh ls offenuive and osjuationshlu and not in & manner
appropriace to meking such reprusentuti ns. The
potitionsr cannot act like & privatu cmmdu'lot' a
punlic man claiming all virtuous conduct inoto himsalf
and hurling ¢llsgations agalnst Departmontal Authoritlus.
I is for Acmy Authorltiss to ma.ntaln mil ltary
discipline even in thelr Olvilion estublishuants and
this Tribunal would not like to intorfere in this
ASDaCt Of the mattaer. Tha allodatxonu of malafides
cainot bu sustuined .n view of the claul statamsnts of
the ruspondents that tho Lr,cnsltct'ot thoe patitioner was

. ordered from Mhow for disaiplinery ress.ns, HWuver
the petitionss 's co@nmcxon is corruct that t.m -
ceapondants sbould”baw instituted formal Jisciplinacy
ptoco-adi.n;l ajainst hhn .md cbargu-ahuur.ad hi.m The

| respondant.s can’ do 80.even now, |

9 On the li.mLt.od qu,ascxon ot petltione: _
r:onntur, 48 ' hald Dy the Supfese. qourt in the case
of 8.vardh reo ve union of India & OLhers (A.l.R 1946
+ 34C 1935) tranifer is hot a condition of service but

ATTESTED 1.0 gm
AU 4Abh@y;g£¥2%/zgga‘

~dvocate
HIGH COULT
LUCKNOW.
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onlxwwm‘ut.otmwomdamtwmdm '
om.uunly Lumttoro in it Auowm.u ~1. this pa.ru.au.ux‘ ‘ |
Gass tuo umu axe relevant end court's jurisdiotion. |
is at.uucud riur.lg. tha Mluomr was trapsfecced |
Lo Xamtes wheare the post sanctioaed ocarried the pey
scale of supecvisor and not that of a mu&odu
observed earlier this attracts Article 311 (2) of the
coastkoution uad the trensfes would be {llegal evea '
Af his pay, is protected by Cespoodents. Therefors:

the petitionar s transfer O Kamies CAnNnot be sustained |
" end is acoordingly qQuashed. '

baoondly; ths question of infringement of
the guidelines regerding the tenuru oaf postings laid
duwn by the Directorste Militacy muami aArmy Head

- Maktecs, vide thelr ciroulax of iAth JagQust, 1980, is

r-lov\nt. and cannot be ut.oq.t.m ignoreds Ik is &

ut.u.ad prinaipl- cxuut. ubmmm suah exscutive

/_m

instructions and g\u.d-lmu are lald down cmy bawe the

Ll S

B

tocce of rules and omnoc bcs uum TV m.up of

et o <t
S e

_’Eﬁ Ttwr. ace two aspacts of those guidalines terura

~at o atation and tenurs within & comwand, If the

‘:moa advuncad by tns respondeats for noé. following
Lthe tinure prlnolp&a £or a aution. in this casu Mhow
tor duciylkmty ruuom ‘ia acdapied cnorcuu no Leason
why th. tenuce priwipl; for a transfer and pouu.nq
Within a cosmand ahould not be followsds In tholr
counur rwlx the' rupamtauu havu stat.d that vide
orders of 1i=3=1987 (Anouxure~7) on subsequant
feprogsntotions of the potitionar the potiticosr lus
3inCe Dodn Lronsfarred as MAnsger Mllitaly Farm et

" Madrase Sibce the applicant on the whole has besn

frequantly cransferrad during his servige it would be

fd.utubla that the tenure principle of postings within |
e o:nundto:thopouatmmgorzorawayuu -

ul&&ddmml.npaut of the Acmy Head Juartess Cliroular
\Of jéth August, 1380 (Anuexure=8) 18 followade The
ceapondonts thorefore sy consldex wodlfying thelir
orders of. 19cth mn.n; 1987 to trensfec the petitionar
ttau Mhow to anot.bar p&aoo within the semuy Couand
whace a post'. of mmgar eljsts, inscead of to mdres.

AYTES"’" LR

st e )Lxlt
) ri acate
giGit tou- ¥

LUCKNOW
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5LAcy, the trensfer Lrow Mhow O Kamptau has beun
Juashad cthe foesn wanstar would biva to bu from
Mhow L0 & naw place of pouting as considured

epproyriacs by ruospondentu, 'It is prouumad that
t.ha patitionus Dovar join«d duty at Kimptaan. . This
would attract pcovi.sxons of rundanmagtal mlu 108,

m\mwr au that t.:uxwtar har buun guasiwd tno cuinpetunt
aut.noritins should raqd.nriso hiis period of abs.nce
from duiy oy bru&tlng ‘it as leave 88 admisusible
lncludiw extra-ordl.nary leave undar PR 4. Hs w11l

not be entitl=d to qat dmolumunt.; for pariod of

RO abu-nce fcom duty.

N y ‘”i
oy "”’i"""[“("?” m viuw 0f thy above dazisloun tho falduf
o, 1.

g Pl
:l!v“{‘t"lr‘ '(’It‘

e et e
ST

' "‘\’""‘

louqhu ln pura 18 (IV) ot tha putition is infruotu. wu.
. M'ﬂ "n;ardu pca 160 (il) of tha reliuf -louss the

) onupnt.xon of tha Qov-\rmont JUarturs «t Mhow by uu
patitionar if _any aft aft.er his transfer to Ksmptee will

not be treatua as unaut.norisecx up than. t.cun.sfar: kw»
boan quashea.

A

AS roqards various routing aminlst.iat.k;é
mattars on whicgh 'deéxsion wihg allagaed Lo have beun
A Gulayed oy the rsspondanis raiecred r.-'n in para 11 of
thw patiticn, the respondents are diractad to uexpedite
nac«wsary decisions l.!. not alruady takun,.

10. m the nat t.‘fwull. t:his petition is partly R

1 . 1
‘»H\it .

cET e allowad as u.bove, subject to directions and observutions

‘x B Thare is no oxder 28 to vouts in the
' cia.mmuccmcuq of thu 082,

O AR ,
(K.Bokhare) - (S oKeS Clilb) o H
" Membar (J) o vice chalrman . i

TRUE-COPY
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Wil dadail o
o VI Sraaen sXoy Hs
cest o sicoa il i jaraa
CHeW wedld *:]JJLU

dharcughiropes &-‘:’kmzmal

Sy . - . " ey Ly donr o e
PIge 1o I 1o i’«.n";_’ RS TR CNTO Y SR Sl s 4o Pioebioa . Ul dnikos
o os - .

W HL gw Liai‘u:;/ iy «fmif-&:"t ‘.JL“B;J.L.; FYAte

nenoalusle Sir,y

1s Heter to your H§ v 89710/ dret qated 23 .u,.r 90 received |

on 02 aur 90 (bolu opders dssued dulel Lot OUaRel ead datel,
2 it iy subumiitled wual Hanegeo reen Slogn Rghavy wus

Tlapiesrced G A ‘ltapur Ioca -4 anow as’a regull of Lis cuase

decidcd oy honoursole fCadt Jasalpus Guenie Lo sellle his lot

oY Lﬁﬂg.u stubanding Casés of fincuclal nature pnn%*uu Ginie
19776 1y 1s mmn‘ge £o DOLe now witouul set Tling nl;ﬁmr ;18
Cage, is out of Lo.mand qntimely lwaature pooting 1o LLe gaas
graie alliiougn seniar aust in ‘mara gepartaent at}ﬂ due for
prosuiicn glice 1901 as @ result of cotzequential eilect of
guctess ln cuss §3k YT decided by ‘Gai! J'abalpu:c; ia 1987,
posting 1eca wif ultupux (Ceatfal Lol ) Lo uauandi
(Westegn Lonnaid) 38 uuaiu-'ﬂ'i. Lh\. iflwt&'u‘,taiuﬂs of ihe wuz‘t of
Law and 9/. ancunts Lo c:outwam el wurt knouin&ly.
Je Iugpite e individusl unders mfzciplinwf}“mumu ‘i:'..‘”
‘poscm& of danagor Lulau “hand from HEP wzopul to £ & uv«yur
o promotion as 1u.xm Uitll.‘&;l‘ in g,Lc:;.:ea of Mauager i u Ao Bav
18 4li0 Lpelliil siie sivvs we viobi b dewiivis s LB ‘Ga;? S edpénd g

16 156 sdwr Judg.zent in woicn ths vwx' held postitg of higber

rack Lo Gne lower poat ay "Lud order in i and cat not U&*
exeCubud b any vasis wltioal necessary saendzent of av

gfualin; lu ki S;i.é';§lf)-f¢.4t:u?? bhe wove of dnala,

‘3 sm wORLd o v oop/a’i

Abhay N 3 rocate
PACTISL

LUCKHOW : | | /Z// w
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ke G vamy of wbove you are rawested to cancell botn the

/ ui;é:ve poLLily mawa in puwlic duterest Tild sue sh “&ma AT
long out ubuuhlhk; Cuned w.e ﬂﬂﬁt&&d ab Lhe earliasr; or

Cgowplenicn of Lenure of 3 Lo b years wuick ewx‘ is &?d.’i‘ii&':f‘
orace 2
e Loly h,yaal U sell way pLea&u ve »reatad “8 & noalce
~
undet sac LU vn)i’dwc fo“ tkw PUrPOEE of Csmlle%ing" i.ma muve |

i.kléscu. opdexs da- 'ma:* jor coaw:npt of Lmrt of Law : *

o .
:

uunawas.z.n hars wamant to tne al plﬁbnﬁ‘ uimom. m.y 1“.411:
amcept yruaxe..smy 6 fars 10 Fighs ,,mrapecriva nonestly
“re;..ul.tm, furm do pmfit dar LG WBULG uer‘.ua o¥ wy ..st.a,y ».xt . .
, | , tm stmlou despite wnnux aﬁruc viw/hmd@mr es.w xx.a.ghm?;, o |
- autnoximm. in @mooth Funuing the Tarwm whefs a8 prwiou:sly "
the fara Was runnina in loss bo tne tune of 5 to 6 lakh& anﬂ
Lha uificermm ‘harge wws prozoted lo tane higherf-gmda ol Fm
mficer on adiuos basls which shows uad.g iavour to tne cqrrgp%sg_. 77
5~ _ 1n Gass the yOStlﬂé of itﬁm%w S Reghav frofﬂ s«ﬁ: uitépﬁt
to any‘ c:‘ther fars in tne Consand is necsssary fof the L‘waena _

Des };n;ﬁn Lo youd kogous as 1 d;asc}.usai s)mft ves/miaa;mropria.

tlon of Govi store aua . ezmazal.cwm. of tovz. wcmw worth rupeaa
sore than 12 lekiw cdue im;o 1igLt du‘lug Wy e .dxnm/tdkmg

over Iax.., ard alter w&ms durlog the siay at tai,s fam 10 aabe

ukuc.h m;uu},m Cug coneerned niglmr &dtnuliti*& msw their

% Ci’l..iimi &@ilg&ylﬁ‘dﬁv; Tesulbed Ltue avove wrun@ orders’ n@wegm»
’

y pﬁsting irca b ..»i‘:.a,m Lo any Stdhiun eitmer B¢ Mnow or

3 - bF &ra suy be wnsmere.d in aue coare&»cf lixe in tue. s:uxe"'
grade Or o W burellly or i Ry

nl.La.ucebdd in Lne L
- grade as gécmcd it to your nonour. ' ié“

Lhauicing yuu in dntlciputxon.
. . Xqu'.e. fdsithfull._y,

P

(¢3! aairsga x«!%x«

Luted: U2 apr 90

o | }, BUgIBgs
*m,sm e «xm Hunages S4B (L)
W\ JOR Sit a-pul‘
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‘BEFURE THE CEMTRAL ADIIVISTRATIVE TRIBUMALs

CIFCUIT nE'CH, LUCK™W Y »
B | L., 1,208 Of 1990(L)

Prem Singh Raghav Applicant

‘ S - : . -Versus~

Union ©Of India and Others . ..PespOndents

CCUNTER_AFFIDAVIT On BEHALE C¥ @ RESPCIDENTS.

Sy g N DalC %

(——\.

aged about § 9 years, sOn of 24%“4 égngV\V\RX ;Dai(

la— A
presently pOsted as
- .
L LA_BeA0£E deo~# Deputy DirectOr, Filitary Farm
o L‘wau..\m N '
\‘};EE"”Q’: ".’ '-“\' n N “mhﬂ ’ . . )
I VRN ~bHeadauarter Central COmmand, Luckn®w: d© hereby
5’.« tglt;;,w R “p {& .

&%lemnly affirm and state as under:-

.~:g : ' v

That the dep®nent is pfsted as ———

("
Vih +bn 0.oos

nat

sLtme—2f RespOndent n®,3 and hek

has been authOrised t° file this cQunter affidavit

On hehslf Of all the RespOndents.

*

2. That the depPnent has read and

3
unde stC.d the cthtents ©f the spplicatiOn filed

*

" by the applicant and he is well cYversant with : o

S Axa-

(%3
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-2 ~
the facts depCsed t© herein under in revly

thereCf,

3. That the cYntents ©f para 1 and 2

¢f t e apnlicati¥n need n® cOmments,

4m' : Thst the cPnhtents ©f para 3 Of the
spplicati®n are incSrrect as stated hy the
applicent, hence denied and in reply it is
submitted thet the decleratifn is false, the
Departmental channel Of authCrities fOr redrefsal

T

Cf grievances is as unders-

(a) Deputy Direct®r General ©f Military Form

(b)f‘ucrtermaSt@r General, Army Headcouarters,
e applicent made appeal ageinst his pSsting

the next channel ©f appellete authOrity and
filed the applicstiOn in this Hon'ble CAT, He has
thus not exhausted completely the channel ©f
apnellate authOrity, Es such under Secczow 20 Cf
Central Adx distrative Tribunal Aci 1985 the

b

applicati®n is liahle 10 be rejected On this ground

5. : That the cOntents ©Of para 4,1 Of the

;\\

I
'




-Of the applicént at M{litary Farm Sitapur had been‘fa;‘,i

—3-.
applicati®n require n® cOmments, . | i
6. -That in reply tO the contents °f paras 4.2

Cf the applicati®n it is submitted that the recOrd

‘pertaining t0 Iilitary Farms menti®ned by the

applicant can 'nOt be verified, HOwever, the perfOrmance

f

from satisfactOry despite elabOrate guige~lines/

admin. instructions‘iséued by'the DO HQ;:Céntral‘
COmmand Lucknow frOm time t° time. insteéd the.
aﬁﬁ?ﬁcant‘cﬁmmitted irf@gularities(lapses for whiph
he has béen issueq oharge sheets”aé undér:—:

(a) That cherge sheet issued under Rixzkfixy

DDG MF, Army Hirs. NO,86600/27/Q/1F=2. dated

28 April 1989 £Or absence from duty and dis~

e

I

Hh

~obedience Of Orders while he was SO5 OFf 1lita

=

"y
Farm, Whow én his permaneht pPsting t© Militaxy

Farm , Sitapur in cOmpliance\iE\EAT verdict,

—~—

~—

A cOpy ©f the charge sheet is beihg filed herewith .

as Anneyure~C,1 tO this cOunter affidavit.

(h} Thet charge sheet issued under DDNMF H3, Central

Command Luckn2w NO,662002/C/kGr/PSR/E/IE, 2 dated

7

15 sy 1990 fOr disObedience ©f Orders and indisciplined

ehaviOur., A cOpy Of the charge sheet is being filed

herewith as Annexure no,C-2 t0 this affidavit. ’




-
(c} That another charge sheet issued under DDG IF Ammy
Hirs, 1O, 86600/27/Q/WF-2/C(1i} dated 21 May 390 for
mismqnagemént and disObedience Of Orders, A cOpy
Of the charge shest is being filed herewitﬁ as
Annexure G=-3 fo this aféidavit.
\ That the perusal ©f £O0ll%wing repOrts will further

speak abcut the pO%r perfOrmance Of the apovlicant ﬁhile

functiOning at Military Farm, Sitapur as under:=

(a) Report on IMilitary Farm Sitapur submitted by

Fajor U1 prakash vide Military Farm Bareilly #70,E~6

/T dated 23 January 1990, A cOpy ©f the said repOrt

is being filed herewith as Annexure n9.,C-4 tO this

Affigavit.

(b) Report ©n functiCning Of Kilitary Farm Sitapur

1by Lt COL JS Kang, ADIF and Shri Chat Ram DADAT

, j
’ 4v~8 /'\ 7

78 s L] 3 -~ !
o>, Of HY Central COmmand Luckn©w bearing VO, 65300" /1/ ST/

G Farms dated 11 Dec 89, A c9py ©f the afOressid repOrt

is being filed herewit as Annexure nf,C-5 tO this
gffidavit,
(¢} That Report from ADKF/DADI'F BR, Central COmmand

dated 28.2.90 is being filed herewith as Apnexur

o

[0

NO,C=6 t© this affidavit.

(d) That Filitery Farm Bareilly 1o,E-5/STP dated

9 lar 90 is being engdlsed herewith as Anpexure n®.G-7
H ‘.“ffi'k‘ ! ] .

S

t0 this affidavit,




-

A

RN

-

Taking int® cOnsiderati®n the p©°r perfOrmance ©f
the applicant and his negative attitude in cCmplying
viith the inSLIuctiOns issuedlby his superiCrs, 50
alternative vias left but t¢ pOst Out the zprlicant from
Military'Farm.Sitapur On administrative grounds.

7. That the céntents “f para 4,3 Of the applicatiCn

need n® c¢Omments,

8. That the cOntents ©Of para 4.4 Of the appli-~
catifn are incOrrect as alleged, hence denied and in

reply it is submitted that the applicent vas pOsted

t0 Military Farm, MhOw as Fanager where Cne Army

officer was already functi®ning as Cfficer Inchsrge,

g, That the cUntents Of pars 4.5 Of the

¥ applicati®n are incOrrect as stated, hence denied and

in reply it is submitted that the applicant
had elready filed vetiti®n in CAT Jabalpur sgzinst his
pOsting frOm Kilitary Farm, IthOw tv Kamptee/Madras and

was given due censideration by the HOn'ble CAT Jabalpur.

10. That the ctntents Cf para 4.6 ©f the applicati®n

‘need nO cOmrents as this has n© relevance with the present

case,

.
i
1
1l
¥
¢




A

-l

‘
P,

“

| 11, ‘That the €ntents ©Of para _Z

\O

Of‘fb

b applicatiOn

are XLE nct 1elevant with the present case as far his

CQmmand tenure in SSuthern COmmand bheflre his plsting:

1 t0 Filitery Farm Jwa11°r in May 1992 is cfncerned. As

regards prémOtifn, the hicher pPst is 2 selecti®n pOst

the Departmental Froim-ti®n cOmmitt

and is c®nsidered by cee

\ ? at Army MHeadouerters On merits
12, That in reply t© the cOntents ©f para 4. 10

' of the spplicatitn it is submitted that as per verdit

of CAT Ja;elpur the peri® d Of ahsence frOm duty viz.06

-

- June 1985 10 25 Farch 88 was t° be regularised by
1 _

treating as leave admissible including ECL under FR 54

and he has n%t entitled fCr the emCluments fOr the

- _ . ' ‘ o Y
>psrisd Of absence(Paras 9 page 12 10 14 Of Apnexure 4,40
<5§ft0'peﬁiti0n'refers}.

L L f.. .

R

ccCrdingly the peri®d Of zhsence
£20m 06 June 1985 t© 25 March 1988 was regularised by

7
e

grent Of ECL and Cfficer Inczarce 1ilitary Farm ihow

was advised t© tzke further acti®n 0 get his pay fixed

and regularise the increments already sanctifned vide

| DDIF Hi. Central COmmand letter O, 8060286/kgr/E/IF,2
| o P o ai . e s
"dated 21 “ct 1989, A cOpy ©f thesaid letter is being

" enclOsed herewith as Annexuxe no, C-B £9 +his affidavit.

‘Incidentally he, while as “fficer 'ncna,g , lilitary

Farm, Sitapur was asked t°© lntimate raﬁe at which the

PRI .
im and the basis

e

‘nay and all®wances were being claimed by him o

.jﬁ



. all%ances if any-due tO him
AR

N : . :" -~ ; ) ) ) ‘.v Sy - '. ) o . _\i o . . . . . .‘ - v
14, - That the cOntents ©f para: 4,12°0f the appli- _— t
. -‘ . L o L . . - - . E C . T W+ . r ) ,< . .

.+ 7 cati®n are incOrrect as stated, hence denied and in - Lo
. ~ - - v _— PR o ‘ '. . ~ R ] ‘ _‘ . i N ‘»._ ,.-A'. . -' . -
~ . reply it is submitted that further acti®n can be

T S o S

[_takenfafﬁar actqus pfoppsed'inYDEmF HQ; Ceniral: P

~

: X | J _' o ..Cofvmahd LUC‘\DOW ?"0 8060286/LMI/E/N‘F“'2 dated ul

I ~ctODeT 1989 are cOmoleted.(Annexure C—8 ref ers},i

~ - N

R B o : T e o

“15,- ., That the cOntents Of'paré 4,13 .01 the
applicati®n are incdrrect as-stated, hence denied and

! . T - - .' Lo v . . N - .- . - - .

. in-reply it is submitted that the case Of Shri Ram AbHal Singh .

N . o N -
. . : . .

unc is.ccvereg under-ﬁhé*provisiﬁhsIOf Governr@nt of

India ?‘,Tin:?.sf‘ﬁri*’r of, De* ence ur; MO, 1( I )74/D(Civ 1) dated

,"mm.hprn 1074 repro QUCCd in CE?RQ 61/7.., \z;iheréas this

3

hot,applicable;in.the-instant'casé where»pav

.anJ a31fwanc@s alrcady pald v the PD@ Jaaalpur wh;ée'
-h as'sérvihg,atvﬁilitary Farm, 10w a:e,réguired tOA
b

? regularised and pay is t© be refixed in REF-86
. and in its ébSenGe'tHgfLPC~is vet i0~be:issuéd by P
Lo A ‘ o |
L

4

.77 the CDA Jebalpur. A CUpy Cf the o dated 18 Apr R

3 ~
g

"is'being.enc;Osed as Anneyurp c- 11 £0 thls a*fzoav1t

- 16, \,Thatﬁin reply tO'the c?ntents_Ofbpara'4;14~0f.

)

.

Lke apbllcatlvn it is summxtted th wlde para pggec'7

12 tO lﬁ of Judaewent by the CAT Jabalphr £he (cop

l

: Lattached o3 ;mncxwe A~1o 0 petlftion% r‘r;férs)- »'th_

:— .' . o , fcllciﬂﬁin g’ dire C“tj_ Cn 5 V“,Gre i SSU@S‘:}“‘. (w’ L, he '[‘e ‘ nn
. I - ~‘ ". .(, " ) - B ‘7\ . . /
-cPmpliance:- 3 ¥




. ";";‘A y ) As ,' o i
~ " 'I »;.‘, 1 N '~ # ‘
e ’ o "
. ,‘ v
. z \ N P
- .
(s} That at Kamptee in the PE -the pCst.of
; a o e
. supervisOr ¥s sancti®ned which wa's 10wer then =
/ that Of lManager held by Shri Prem-Singh Raghav,
’ R e e T
‘(b§ he said Managér had n®t c%mpleted COmmand
“ tenure ©f 6~8 years as was in vOgue at that time.
A ‘ . . | . A .’ | | .
S ,}< . (c} The resptndents may -c‘nsider modifying the
posting Order tC transfer the petitidner to. . =~ .
o T T
o SOme-OﬁhervsﬁaﬁiOn within the COmmand wheze a S

xp°=ﬁ Of Panaoer exlst o L

\ (d} Authﬂfities sh?uld,regularise periOd of "

absecne from duty by tr in it ‘as lg Ve as Lo

“admissible incl cvhq ECL undér FR 54 and that

x

% -
-

_tenure then prevalent and delayed intentiOnally his °

hé w?ﬁldﬂnﬁt.be_eptitled'tﬁ.em?lUmenté fo the
perloﬂ 5f ubSenCO £ um dutJ
That}éécu:dinglyﬁ.thé'petiﬁionér was pﬁsteé £C |
iltary Farm qltapur and SCS of hllltarj arm FhCw vit
ﬁ;;  T o fffect'fram 26.Marchw1988.'.Idféct the a1 Ji ot him-
';i ' §elf bés’vioiéted the CATVQerqicf in ﬁot complying (
} with/the.pcs£?ngf0rder% issued tO comblete his Command
! * an o - - | A

mOve frOmehow,tO Sitapur fOr.abCut:l4_m¢nths;;f0£’

K : a : which he is iahTe to be Denallved by law.’ The appliw

‘cant has nOw alrnadv 0mplcted thc Cummand tenure as per

N 3
\ .
~ . L . o




y

?%?R

© .10~

CAT verdit es given belCws~

Name Of Farm Rank From To Poriog
-~ ' e ~= Year - lCnths
HF Gwelior - Manager 1,5,82 12.8,84 2 2

© o NF Mhow © =do-  13.8.84 25.3.88 3 7

- IF Sitapur ~d0~  26,3,88 date 2 4

;{: | | Total: g 1

That it is alsC wOrth tO mentiCn that the guide-lines

-~

issued fﬁrvservice tenure laid d%n in Army HArs,
letter dated 14 August 1980 since.stands superseded'
‘vidé'&rmyAﬂﬁrs. letter N2,A/60429/0/VF.1 dated 12 Apr 89
and thié;fact has been deliﬁerately hidden by thé

spplicant. &% A cOpy Of afCressid letter dated 12 Apr

1989 is being filed herewith as Annexure nO,C-12 tO

his affidavit.

CF87. That the cOntents Of para 4,15 Of the -
"appiicatioﬁ ére‘ianrrect as steted, hence denied and
ihzﬁply it is submitted that in compiiance Of CAT
Jabalour verditt the apnlicant was pOsted tO [ilitary
Farm Sitapur On 09 Feb, 88 and was SUS 1ilitery Farm
Hhow On 26 march»l988. Accordingly he wéé ;gppOSGd
t0 Soin at Military Faxrm, Sitapur by 5th April 1988

the latest. The applicent had als® drawn Rs.3890/-
© and Rs.620/~ as advance of TA/DA and pay respectively

from Kilitary Farm »hOw during Kay 1988 in cOnnecti®n

with his mOve tC Sitapur. 3ut he did nOt utilise the

Eg%itiffﬂ/zﬂ’
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w]l=

the amouhf fOr the purpose £0r which the same
were drewn till IMay 1989 ie. fOr mOre thsna year
which is an 9ffence. ['ilitary Farm, FhOw letter

E~24 dated 06 Dec 88 is being encl® ed herewith as

Ahhgﬁggé nl.C-13 tC this affidavit, The applicant
éeliﬁerately delayed his ﬁove from'ﬁth tO Sitapur
f0£ l?zmonths and diséiplinary proceedings_had tC
he iﬁitiated fOr remaining absent frOm duty from

26th arch 1988 tv 28 lay 1989.

18, | That in reply tO the c®ntents Of para 4.16
Of the apvlication it is submitted that althCugh the

applicant deliverbately did n®t jOin Military Farm

Sitapur °n due dote after having heen SCS Of iilitary

Of I'ilitary Farm Sitspur and entire peri®d will cOunt

“wards his station tenure. As such he has als®

ct

cYmpleted the minimum tenure ©f tw® years as laid dOuwn |

in Army H), letter dated 12 April 1989, A cOpy ©f the
said letter is being .filed herewith ss Anncxure n© CRI2)

&mxthgxxmﬁnexkhé
19, That in reply to the cOntents Of pars 4.1% and

4,18 ©f the applicati®n it is submitted that the aoneal

made by the applicent ©n 02 April 1990 has duly been

A .




-]D -

c¥nsidered by the cOmpetent authlity 4C whom it was
acddrasced and rejected, The apnlicent had enCther
channel ©f sppellete -authOrity viz, Tuariermaster -

1, -

General, *rmy T2, tv wh®m he w-uld have made anreal

TCr redressal Of his grievances vhich he viClated

and preferred t~ file petitiin in CAT which is not

7\

within the liriteti-n in terms Cf Sectiin 20 ©f the

\
Administrative Tribunalmict, 1905. As such the
applicatin filed by the anplicent is not not Only v

<

able £°r diemissal but he liable %

Bl

1

be penslised £O%

wrng certificati-n,

ﬁ 20, That the c9ntents ©f rars 4,19 ©f the appli=-
catin are incPrrect as stated, hence dnied and

reply given against parzs 4.15 and 4,16 Of the

Jwolicatidn are reiterated,

That the céntents ©f para 4,20 °of the

icati-n are irr;levant in"the instant case, Turther
stated that the aprlicent hel®ngs t© exé;utive/

n P

medgerial cacdre, kis c®mpariisi®n with clerical cadre

. is n®t relevant.

22, That the céntents “f parzs 4.21 °f the

[xd)

apnlicatitn ere ircPrrect as stated, hence denied

and in reply it is submit*ted thzt the apnlicent is




-] e
LY
facing three charges sheets during the tenure Cf
his service at Militsry Farm Sitapur 3s explained ageinst
- 0f apolicati®n given
%x para 4, 2/a bOve beloes One charge sheet while he

was serving et Filitary Farm Gwalior fOr making f alse

sllegatins against his superi®rs,

' 23, Thet the cOntents Of para 4.72 ©f the
~applicati®n are incPrrect as stated by the applicent
hence denied and in reply it is submitted that his
reliever was SC3 frOm military Farm ShOpal n 27 Jun
1990 (A 'y, Copy °f FNilitary Farm BhOps) mOvement -
! A

Order cum casualty repPrt bearing MS,E-3 dated 26

Jun 1920 1is being filed hercwith as Aﬂnexure n°,C~14,

}« M

tC this ardecv1u and the petitivner wes fully awsre

0f this fact. The applicent filed the petititn on 22

" Jul 1990 when he came t¥ knm-w that his reliever had

trrect tC say that On the psrt ©f the netitiiner

nd tne has cOme tO take Over the charge frim &sn

him. In fact, immediately his aypesl was rejected by

the DIG ﬂk A rmy HQ. he was asked t0 hand ®ver cherge t°©
his next seniOr and prcceed t- his new duty statitn. A §
copy Of DDIF Hi, Central COmmand letter beering 10.661403/

1/ENE 2

Annexure |




ettt iy 9
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< But he did net comély with the erders. Now, Shri Gulab
Chand, Farms Officer, relief of the applicant had reperted
at Military Farm Sitapur en 24 July 1990 but neither the
applicant handed ever the charge ner Shri Gulab Chand,
Farms Officer has been taken ;n the strength of the farm,
Military Farm Sitapur letter Ne E = 2 dated 24 Jul 90
signed by the appliwant, addressed te Shri Gulab Chand and
cepy te the DDMF HQ Central Gommand.o'%lnm b
s aman Tl Tl e

T‘{ 24, That the céntents of para 4,23 ef the applicaﬁfoa

are incerrect as stated, hence denied and in reply it is
submitted that the applicant befere filing the applicatien
in the CAT he ceuld have made appeal to the next appellate
autherity fer redressal ef grievancess He has deliberately
vielated the channel ef appellate autherity and has cencealed

the fact fer which he liable ts be penalised,

254 That the centents of para 5~A of the application
are incerrect as stated hence denied and in reply it is
submitted that as discussed in the feregeing paragraphs
the applicent has alse cempleted the minimum 2 years

tenuxg at Military Famm Sitapur theugh he was nei pested

by

- “jgggyilitary Farm Sitapur te cemplete statien tenure by

N g

the *

pon!ble CAT Jabalpur, but was pested to cemplete the
Cemmand tenure which he has since denes The applicant

"dplibrately delayed reperting physically at Military Famm

L]

e v
G MR @MM"

Sitapur even after drawing advance during May 82 88 and
reperted on 29 May 1989 and fer the lapse, disciplinary

preceedings are already under prpgresse The Cemmand tenure



g

has alse since been abelished vide Army HQ:letter
Ne A[60429/Q/MF-1 dated 12 apr 1989 (para lecopy of

which is attached as Anngxn;g_ﬂ:lz,with shidix this
counter~affidavit, o | 42&/’//

26, That the contents ef para 5-B of the applicatien

are incerrect as stated, hence denied and in reply it is

submitted that the pesting is in accerdance with the laid -
dewn instructiens and is alse en adminstrative greunds fer
which ne tenurs is required as per Note 1 belew para 6{e)
of Army HQ letter dated 12 Apr 89 cepy ef which is attached
herewith as Annexure C~12 « The applicant has,rhowever,
cempleted beth statien and Command tenures. The pest ef

[ Sitapur
Officer Incharge Military Farm/has alse been upgraded te

Farms Officer»vide Army HQ Ne A/32545/Q/MFB1 dated 17 May 90

cepy enclesed as Annexure C~1$ te this ceunter=affidavits

27.. That the centents ef para 5-C of the applicatien

_are irrelevant in the instant.case and has ne relatien with

postings/transfers, Altheugh his pesting ts Sitapur in
deference te directiens ef CAT was snly te cemplete Cemmand
Tenure which he has deno. He himself aveided repertigg at

Military Farm Sitapur Rsx by 14 menths and had te be charge

{As eeted for nen~reperting at Sitapurs He has hidden this

faét and given misleading infermatien in the petitien he

Syhgs made false declaratien that he was given charge ef
s _
s Military Farm Sitapur enly en 29 May 1989 whereas he was asked

te assume the charge and remained absent without leave. Ais
regards premetien, the higher post is a selectien pest and
is‘considered\by Departmental Promotion Cemmittee at.Ahmy

HQ en merits where all eligible caﬁdidates are considered

irrespective of statien ef pesting em all India basis.



4

16w~

| 28, Thet the cOntents 9f para 5D & E OF the

applicati-n are incCrrect as sta@ed henced denied
and in reply it is submitted that the e{ﬁire

periOd ¢f »is zhsence from duty till 25 "arch 88 has
heen vehuldrlsed y crant of EXLId leznar**Leave

and further peri®d fr°m 26 Farch 1988 t© 28_Vay

1989 is yet 0 be regularised fOr which charge sheet
hes been issued tv the aprlicant %« which no replylf;
has been furnished. As such the exact aw unt payable’
recOverable in case it is Over paid will be worked

“ut when the acti®ns pronosed vide DIFF Q. Central

Command LucknOnw letter *0,8060286/1%r/E/IF=2

dated 31,10,1989 are cCmpleted and the retes Of ¥

o
) L3

v and

v

7 . ~ s b 4w . P
pay ‘bas’s On which the petiti®ner is claiming pa

v, L2l Owances presently ere mede knGwn which are “eing

?‘Zé. That in reply t¢ fhé c'ntents Of nara 6 ©Of

the aphllCotl“ﬂ it is submitted that the decleration

Cf the applicant that he had avasiled all the remedies
svaila~le t¢ him under tﬁe rules is false, Ll has n®t
availed the remedies by méking ayneal t© the.Apbellate
AuthOrity ie, QI'G, @rmy Hirs. viz. next firal aprellate
Authofity fOr e redressal °Of the g 1cvancc HQ is, %

" L

therefOre, liable t¢ be penalised by th




-]

making false declarati-n and oiving misleading

pi-cture t~ the CAT,

30,  That the cOntents Of.para 7 ?f'the
applicetin need n® cc‘mfaentéf

31. That in reply t0 the cthtents °f

para 1 8 and 9 Of the spplicetitn it is submitted
that since the applicetivn filed by the applicaent

is beyond limitstitn and based On false statements
irreievant grounds; the stey already granted mey ROt
Only be vacated but the applicati®n may be dismissed

with ¢Osts against the applicent.

32. That the applicant.4s nCt liable

.ok
(@]

get any relief as s ught by the applicant in view
Of the facts and circumstancesd disclCsed in the

fCreqCing paragraph,
o - :

a3, That the grfunds taken by the applicant

. .@fe nOt tengble in the eyes Of law, hence the
\”\,’“_

Y S . , . . . x ' . . .
-é?;appllcatlcn filed by the applicant is lisble tO-

be rejected.

34, That in view ¢f the facts, circumstances 4
stated abOve the applicatiOn filed by the applicent

is liable t0 be dismisced with ¢Ost as well as

the gramk stey granted €9 the petititner is alsC



~-18.

“liable t© be vacated.

A<D
gubRns §°0 AW
SO [HA Ao FHIA

DQ pOnengapucy Oirector Mily 1acms
KO Central Commend

LUCknOW,

Doted: [é August, -1990.

e ' . VerificatiOn.

I the above named deplnent d° bereby verify
that the cOntents ©f pasra 1 & 2 ©Of the affidavit aret

true t0 my pers®nal kn®:ledge and thPse ©f paragraphs

3 t0 31 Of the applicsti®n are believed t© be true

®n the basis Of Official rec®rds and inf° rmetltn gathred
and thtse Of peragrph 32 tC 34 Of affidavit are. ¥,
believed t¢ betrue On the basis Of legal advice.
MOthing material fact has been cPncezled and n© part

Of it is falsc,

v q;a}:{ W wyId
LucknO©y, Deputy Director Mily :arms -

Dated: [é ﬁUQust, 1990, HO Gentcral Command

I identify the depCnent whO has

signed befOre me and is pers-nally InOwn tO me,
\ (VK Chaudhari )
Aodl Staﬁdwag COunsel fCr Central~Gevt,

: (Ccunsel for RespCndents ).
Selemenly af<irmed beflre me /(/ g/ﬁj‘

at /%rtu m{ppxk“ Shri (1/’/k“cg4wa,u4><ﬁc/<’
the depOnent whC is identified by Shri VK Chaudhari ,
A-vOcate, Figh CClurt, LucknCw Zench . I-have satisfied
myself by examining the depfnent that he urdderstands
has heen r ead

the cOntents ¢f this affidavit which

cut and explained by me.

LUath COmmissi®ner,

RN
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| Shri P3 Raghav Hmmr W’ st‘cu{wr iy dizested to svbmit
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e That the sci.d Stwi PS Rwghov{3050284) Manacer while

functioning gs Munugow was tzaasfesya’ $2oa ML Yogu Whoy

" 40 Mlitory Foma Sit-por vef 25,388 Lt he did not joln
his dutled ot I Iftcpor ond semaloed dbaoat 1)1 dote

withowt @iy authcsisd ~ozve sad by tiut ectian Lo §-{led

%o mintakn devotion to dvty ond tharuly sontzevened

&uh am (m of CCi(Condvet) mm 1004,

CoOrsinanTIgL
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[RMENT OF FIPUTA ATION OF MISCONDUC , OUR_ I
KRIPEG nmmuml o LS FRAE AT m e
£3 JACHAV TUe0256 ] PARACER ¥ WYE ITARY WMM"’M"‘ o

Mtiale 8

Y&  Shri PS Raghav Mandges whils ﬁuummm « W Mhow
vas transforred to MF Sitapur wef 28,800 and vié diwected
to report to his new posting stationi

2. Shel 93 Raghul Manager after wval l‘&n' usol jodnling/
jouzney tize was due to joln his duty ot W& smm on 5.4.89%

35  The soid Shel PS Raghalr{8040286) l1j"' Fay

TA/OA advance of B3890/ and one iwonth jiay In GMM’O w Ms

permanent posting during the month of May 88 but this amount
was neither spent for the puppese It voe digwm nsr ;&t has beon
refundad to ML Farm Mhov t4LL datne %

4  Shxi PS nghub,w. was «lwd! undez o0 m cc htt“
660403/1/2/F=2 db 22,11.88(xecelvad by fidm on 26;11.88) ¢¢

join his duty uithin 15 days fzom the Mm of zaceipt of this
lotter vith clear instzucticn that failuns will sesvlt admin

cctim against him but still he did mot mpo:t at his nev
cu).gmah

t{ h\

57 ‘: Thus Shrl PS Raghov Manager remaiiisd absent frem 5 Apz 88
to tl.u to dote without any authorised liave and has disobeyed
the lawfull ordoxs issued by DOMF HQ CG: aﬁad thereby failed to
-ntntaln absolute devotion to duty as laM down in Rule 8 of
¢Cs(Condugt) Rule 1964,
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¥ Movement ordex ewa cusvolty mmw bearing M1 Faxm
| Mhow No.E+24 dated 26 Max 33,

20 OO M GC NouSSOMO/YEMP-2 dobed 22,1180
37  DBcument pertaining to the mﬁ& of TA adwunces
4;  Oégument pextalning to the dmut ln of advange wlurya
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Jen,a..u@..b@.w he. GCS(C0%A), Rule,
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! Contrai Comn.anf‘
Lucknow-z

662082/ (/Hea/PSY 317/ E/ W1 L A
EHORANDVY,

1. - Shri M__g!'g Baghav |
\? .._,m _(0ifice in which worklng) mm _ﬁt@“

lJ hereby informed that it is proposed to take action agairat
. 4?1 under rale 16 of the CCS (CC&A) kule 1355, 4 statemecut of

I
*";il‘@ imputation of miscoaduct or misbehaviour on which action

(De Slgnc.fi -)u

poposel. to be taken as mentioned above, is enclosed,
BRSNS .
|

Shird FreR Stagh W__!ﬂ&”’ _i'__._ is hereby given an

ciortunity to make such represcntation ‘as he may wish to wnalkc

‘ainst the preposal,

If Shri _m _g;@M_!ME fails to submit his

) -oiosentotion within 10 lays &1 the receipt of this Memorandum
+vowill be presumed that he hnd no repre SODtutlon to nake anc

@-urs will be pacsed againot snn__@ﬂh_‘f hay Ningker

Lxedarte,

The receipt of tihic memorandium ;}txciuifl be acknowledges

[ )
)
-~ ‘\ oy ‘ .
by shri__Pres Sngh BaghoV Nasager. |

~
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as Odo Military Farm
. te maintaim absolute integrity aiid devoiien te duyio';
#hat instructions vere ispied by DOMP 3G Gentrel Com

_¢eprs frem field te Ehalisn by tulleck tartss Insiess

te  Guri P8 Raghav goéoacc Manager wm,u funotiening
tapur, during A 90, Bas fa

Lucknov to carry eut carting ef ;rm fudder and

b\q ying with the ingtructisns igsied ly lavtul o
ox to seok elarificatiens / advies in ¢use ¢ W1y @ou
the\e sadd Shri P8 Raghav Manager, sheun yeluctance &
vith ‘¢he exders using aveive and unparu.,anwtuy
hnnugo tolo;rupb.tcanyo

3. ‘l‘h‘ sddd Shri P8 Raghav, Manager las thus exhibited
an act of disedbediance of erders and inilisciplined

bohavisur with siperiers, thexedy centravened rule 3(1) ef
008 (Gcnduct) Rules l,‘k: ]‘| W

vl LI
; s o
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TELL 4 606619/242 Dy Bts Gonepal, of Mltery Farms

Qiay tormastor tsneral's Spanoh
3 B T

et tloak Ny X RK Pupsi
New Deind & wg«

No 86600/27/0/M <24 /(4) 2.\ may 96
MEROR ANO UM

The undersi ptopessae ta hold an lnmlap';{r_.aoum Stel Prom &ingh
RegimyyRanager (8060288) of M Sitepur under flile 14 of tha Central civil
services(Claceif icatisr, Control and Apeal) Rileds 19657 The eubstance
of the {aputstions of misconduct or sicbehevinie in vepest of wiich the
inquiry is preposed to bo held jo =t cut in th® sncloced etatemant of
srticlse of charge (Anexuro I).' A statomert uf the imputetions of
nieconduct or misbahaviour in support of sach irticle of charge 1s
srclesed (Mnesure I1)7 A 1ist of doouments by-whishy &nd e 1let of

.vitrmsms by whom, the drtislos of charje &0 ropossd to b wisteired
sz0 aleo erclosed (Amexure ITY dnd IVYe

A

'
)

2. shel Prem Singh Raghav;Ranager (B0(0286) 43!' W Sitmur L directed to
asbnit within 10 daye of the receipt of this WHimprindum @ \Mtwr umu&t
of IKle defence and sleo to state whathur te doiizes to by hoard in pireot,

¥ te {s informed thet an inquiry wil) be m:;'t._! only 40 remeat of thoem
erticles of oharge & ete rot Sdwtted. M shldy ,th;m‘wwtwmy
adait qr deny sash artisle of chargss oy |

4 stei Prem Singh Raghav, mm(amza:) ol W Eiesgur s further
{oformed thut LP tw doso not submit hio writts: statement of deferce

on or before tte dets soecified in piry 2 ®bouily or Woaso not Sppest &n
person before the inquiring &uthority or othemiise faile of rufums to &
corply with the previsions of Rulo 14 of the CIB(CCAA) Ruled, ée the
crdore/directions fesued in purmsdnee of the Bidd rg“i'i’ the inquiring
suthority may hold the lnquiry against W edijerte’t - o

8. Attention of Siri Prem Singh Raghay, Mankyle (8060288) of Mr wpur
10 tnvited to Rule 20 of the cgum'pam) Rulnii 19645 vnides mpw“w
Covernnent servart shAll treing or attaopt &0 tiing Sny palitiyel er
sut ids {nflusnce te bear upon ény epérior suitority to Purtter Me

/ interest in respect of matters perifining to liis srvise under the

+- Govarnasnts 1P any repregentation io recoived on e telf from énother

_ poroon in vemact of any metter dealt with in e p-roceedings it will
be proaumed that Slwl Prem Singh Reghav,Managu: (0D60208) of W Sitepur
is guars of such repressntation &nd thet $t hay been made at W e Lnstance
and actien will be taken 8gginst tdm for violetion eof Rulc 20 of the

mrremep LCS(Conduot) Rules; 1564 o

T ; uéo!pt of ths Memarandum mly be @

. .
N
*

f
;/ - ﬁf& Brd - ‘ .
_ghed Pram gnah Raghay, Dy Bir Oaryggf Rilfaras
" Sitapur g '
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wh!.la mmuonmg 8g DPPigereinCharge of lemy Forn Sitapu?
during t.h- period from June 89 his shown negmgmu in K dutles
which resulted in aieuanagement of Militapy regis, nupur, &g ¢ roault

the euteturn rro- lend decunullnﬂ condi ¢ien of Mu deturiorated

-and bwnﬁn pm.

Thuc the ssid Stwi Prem Singh ngh!v.ﬂawm(mﬁzaﬁ)
hes contravened Rule 3 of CCS(Condiot) Rules; ﬁwﬁ

3 - mxcu: 211
Tret distng the - «{r wald puriod and uhlle Punctiening &n the

lfarouh?l office, the seid Srel Pram ﬁmm Righmw,ﬂdmgn (auwm)
has dinlrwyu the lawtul ordusse Llesued by My m;mtor m'lmu.

1’ hue the sald Shrd Prom ﬂnqh Raghty, Naniger (8060286)
hag contravomd Ruls S of the.cc8(Condurt) Rule *lbﬁl.

25 ]
Dy Oir ﬂh\n of ﬂﬂfu’m
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rmsvym MM 1N SUBPORY OF YO8
RRALT A AGE {anent

That the sald Sted Pree fingh ngmw mmm (s060266) widle
functioning o ﬂfflw"-ln-cmbt of Miitapy Fm#‘ Stawr] d
pazdod from 2un B9 hag axidbited mgligence 4n l‘hu hitios umh
rosulted in nimtugamt of thet Faed, &n tm A g

(8) Sut of 10 te aves sproved ta be mm undsr Retd orapse Q “”"'k .
only 44:50 ha has bosn eown § |

(b) Govarnmnt stores Sre kept in the lungtlew of the Nensger %‘29.1‘

| { | nstead of kesping them {n-store recm § .
(o) Farcing of eld etacky®ed boundasy hus busn complstely ’
removed s to lsck of proper mpozviden ¢ A

w Nrbed dung m oo wu muml (e m mugn and

the reeult the wm of Re mo/z m g;..m of hmn "
in the eash f \

That the sald Stet Prom Bingh n-mwwﬁw widle Purobientng
8 OfPicor=ineChief)y Militay Fasw Shtapue durliy Sm 89 to date Mm
disobeysd ordere of Wa supeilor suthority in ew\m =

(s) He did nok vacate the gueet reom Inwiste f repested reg W
direstions dsouad by the DO Ho WMMI msand ko,

(b) % did rot reply to any of the uwww b% %ﬂ’ )
Central Command tuckmu as Metod m nm X

(c) ¥s did rot Samum craque to mzwy Vern W&“
orderod by the DO HQ Contred Caaphid Wickno

(d) He did ret esnd back WC Mate.Odn ﬂzmmh Prom u&
Contral Command (Parins) on gpw o sp dity to ¥ dtepur
dogpiie vepsoted dirrctiond. s

S
]
N i

2. The wald Srel Prom Bngh Rugiavy mwmmu) of Mlitiry Fan
Rtipur haw conmdtted the offercas of daﬂbﬂﬂmm of or&et 8nd ex bl tod
&n sot untwcening of @ Govarrment wrvant tmuw sontravonsd

] _;‘ of ces(t:onwct) mu. 1984

A @utu.)

lnl L

dy Mr émm of Milferve
WA N‘W 90 \
l\ :

.
gemiEa «o 0 1T a
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L

% xrx o uw:/i/mmt/srmm as Mg dﬁ'f ,(/7
8 e No G8\RVS/RPAEMDD doped 12 Mg 8dd
&  Gdee . M snous/vm:/zm:/nm fated 27 "!t 0y i
8 Sac  Ne mus/i/haymmm;ﬂ dsted 31 b 09 9 AL
- Sdos  Ne 406086/Mge AN detial 1S B0 90 P
%  sed NG 860443/Pe0 jset/am/cm.z dt 16 oee avﬁ 8 'JH
L H 'ai X R No mm/sfeepot/sm)wm 2 dated 29 Qmo 89 " |
g T s o 6N0TAyd/@PAune dstod 22 Oue o P
{d'. . Tdel No 660413/1/Pre Ject/SPANTS2 deted 13 Jen 007 13
1 mm on M1 Farm Sttopur mibmitied by PaS C Prakash vide Y
W Baellly o E6/9P dated 23 It 90 ’
12,  Report on furctioning of ML Farm Qtnzm by T and DO o | |3y
Ko ¢C lioknow beering Ne 65503/1/€TP N wrue datsd 11 Dec oo.
w5 w unuzy No EX6/4P dated 9 Rae 905 « . 19 b
A€ Report from DWADN this 10 dotsd 28 Fob 9@» g3 \
| SRR SR E e o
1§  LA(B) latter fio AL/1304/7/89 to 149 s; pec 8t
W%Z/’f7
A,ﬂ‘a-;bu)
“ - ”ié&
| éﬂ:im\ of Mdifaping
ﬂg (m
|
e éiw‘;?ﬁiiiikésasszfﬁ B TR R T T
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Shxrli FPrem Singh Raghav

"m:&zﬂ) Manager j

e S -f: T

,
S S
A

tary Farm Sdtapur

4 Y‘lI"’O"‘FW‘TﬂI’K* TAWUR

1 The Char mhmmw m,‘u Wh2/C (1)
M oyt ghorrodhatvir Jorsrrl g o ‘““/”’(:’t,.,..{.,m

herevith alongwith dte enclosuses m wm:um.‘ mwo atk receipt
h dupn.catﬂo

2 T dotum ropxy may pl e tumishid within stipulated
period puoxim in the charge memo, 4n iwiplicate, .

;.

{8 Ysug)
L% Col
lm" Boputy Disrector of Mil Parms

60"' tbl; %\&&\
The Dy Directexr Qeneral of Mil l mu ('

Arny Boadquarters (MF-2)
Quartermg ster Gensralt's Branch

RK Raram Nev Delhi=110066 = w/r to kis xu al“bo[:njvnmz/c

dated 23 May ”o

The Oie L
Military Farme Resords Delhdi Cantt«10 .

The 0o
Hilitarxy Parn SITANR

Cass No 660M13/1/Proj/ s /6/ Va2 L C-T-

’ cgftrb’r;té"as =11 HRT&
("'3' I¥ I{J bt L] Jqq T yTd

eru()‘ Utrector Mity arms
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Sainys Farﬁnzs
Military Farm .
Bareilly

~

No. B~6/59P

Jan 30
The LLl® &i k
HS Centrel Command | .
Luclmow- 0p° . S ¢
‘ ) . '.' ] ’ i
RUNQIT LG O BTh #am. S04 PIR Ak

\ )
Te Reference your Fy lettar No. 660k1% /A /oant /dms /o A
% Dec 8, y 3 r Ne. be‘flm,l3/Q/PROJ/sm/gA.m*2

2 The farm weg visited on 16 Jan 90 iy H6. ALier rofnm
arround the farm, T could rake out tha% :agypr:é‘eﬁtglfeggg%
s most neglected in &ll respect an¢ doss not look like a
farrm &t «ll, he complete report on the werkine of the farn
is L""iVen in the gucceedinr puréaspurhy g

3, QULITVALTON §

As per the recorés, the furn has pot abewl 30 hagt, f
irrigated lant ; butl Manager Presm Singh Raghav 0TC of the farm
tole that it is wrong &né the totel cultilvated ares {s ubcwt

115 hact. out of which 85 hact is irrisatéé &and the rémuining
&% 50 hact is Barani. Durinr Rebi season, out of sp ' ochllee
65 hiigt. irrigate¢ land, 46 hact is unéar crop, The gtunding

. of the crop is very weiil poor, Tn cert#ia fielas the crop hus
been sown very late and on le_Jun 40 waggbill in the germination
stuge, Lhe gtanding of the ¢rop incfcatas that the lane wus nnt
well prepyreé; less ané poor guulily seRis useé uné sowing
carried out in legs watiar ( less moisturé in the a=nil at the
tive of sowing )., The reason give:n by tha 0IC fof ronr crop was
the hails storm on 27th Dec 8y, T visitad the rielu of the
farmers near by Situpur @ne they confirmie that the damange by
hail gvorm in ayy case was not more than 25%, That means that
Manager unéer the shelter of huil storm’fs tryine to cover up
hig in-efficiency and mis-management of lané., In fact, thergwus
barely any/crop before 23r& Dec 3u the iy of hsils storm,
The outturn of foed&er crop like oats @ant. Berseem céannol pe
expeciee more than 8~10 tounesg per haci-"ln &xy case anc that of
cash crops like wheal’ 1C gqtls per hgct, ‘the clear cut examrle
ol mig-ménagement is that the Munsger has employe¢ six chowkiéurs
on a plot ¢of §ix hect. wheresg she outturn of green foider shall
not he even 10 quintals ous of this plot, Thet means incurring
an exrenéiture of Ry 25=35 thousand to proéuce one ton of Toccer,

e a e

YN (\"

4, The colour anc¢ growth of the crop &leo inéicates that
the feriility of lane {s very poor and ualesgs it is im-roved,
the desired¢ outturn canaot he achieved, 'In certain nlots the

. luné is uneulating too. This W& levelled to {mprove irrdgatinn

efficiency @né To huve even irripuaiion t: the crors.

56 The Arhar crop recently hurvespeé‘énes not have any node
, ane only the stem is leftv. On inquiry the Manuger explainec that

‘:;l'i. '.--..2./"
i, O C2

| &ﬂaa*s\‘- (=1 TR '
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1% 15 all becwuse of hailg siorm on 23ré Dec 89 which ig

absolutely a white 1lie ag the crop whsi}ﬂrveeted ¢uring Tat_week
~of Dec 8y much before hail storm,

gom———— 0 R S

8,  Padey harvestec curing kherif is %11l lyinr on the
threshing floor ane is being threshe& by usiug tracter which has
not only celayee the operauvion hut alge ig the WusX$gg ané
misuge or machinsry. This shoulé have heen done throfigh mannusl
lahour., The eelay ig bounc to make the srain cig-goloures and.
damage by weathering agencies. ,i{, '

Te Mogt of the tubewells are noatuncﬁional &nc the reagon
given by the Manager for this was the nom-availability of
electricity, To mine mind the main reason appears itn he the
nesligence and lack of will power on the yert of farms steff in
generidl &nc the 0IC. in particular, i

!19'.: \"11:“!}(&31, SEQ\\IQN .
8o The weight of Young Stock is very .very low, There is hardly

any cleunness, Heapg of gobur are lying #ll arround the cattleyard,
84 Young Stock are there, Tt is recommended that the cattleyard

gaction be dighandeé ané the farm is uwniale purely & fgrtcul ture
i, . : ' ’

L 5
SZACKYAZR SRCLTON | |
9 fhere 1s no fencing in stackyard ans the hay from current

harvesi®g being ‘balec is lying scattered in the whole stackyard,
Maize, Kirbl is lying all wrrouns gattleyars &né not properly
gteickes ane protected, It is almost unfft for feecing, The stack

of hhoosa under issue, which ie near ofrice ené threshine floor,
is ¢oscoloures more than &0 4%, :

10, ~ The farm has got rive wrcctors, out of which three are off
road on account of one reason or the other and only twg ara on
road, Keeping in view the cultivable ares two tractors are
infdequate, Therefore either two out of three off rpad trsctors

‘are put on roaé by cérrying out repairs or two tractors given
. outl of command pool, :

ALMINISIRASTON

11, Ihe group 'C' starf is mogt scares of Sh, Prem §ingh
Raghav and therefore not in a position t¢ contibute much in the
improvement of the farm, Meénuger Frem Singh Raghav never bnthers
for Group 'C' staff &neé coes what every fsels like,The Munsgrer
even after beinz trere for more thim six nomths hus nevar trded
10 know the problematic ané gre areag ant this/ s not dn even in
future. He is busy in his owll affairs, Menagér Prem 3ingh Marhav
has pot & very negibyve atiituée iowurds {he awvige ziven o him,
He feels that what ever imxgaimx he is doing is correct and
others &re wrong., EBis this attituce lli'ih*c&pability to do any
thing are well known to &ll senior ofiicers.of the Depsrtment,

'g%g€w> q57 GTH

gi1idAd 47 THIA
Depmy ‘Director Mu, arme
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) wherefore, it puts & question mark as to how ané under what
. . gircumgtances the inéivicual hug besn %ivanjan indepeneant compind
'“ of & ferm, This individual {g absolutely unfit to command any

‘unit inéepenéently ané be posted ouy 4t the earliest if the
éepartrent wafits to séve the farm. is & matter or faot évén &
‘ newly recruited SAS will he able to do much Better thain him ag
\ he will not to be averse W &gy sdvise like Mungger Trem 5inch
 Raghav, The ofrice is in shables ant no record ig available anc
ls0 not heing maintaineé, Infdct there, 3t is free for all anc
i1t 45 upto the individual whether o work or not to work,

| A : |
11, There is lot of scope to {mprove the farm &g it is purely

C sgriculture Parm but eo long 4s Manuge® 'Prem Sineh Nashav is thera,
| \{j what to talk of improvement the farm wily further deteriorate, -

: ~ 8ince this farm hag been put unéer me ati & much later stase of Rahy

. gedson @né I can «o nothing, However, if Manager Prem §inch Raghav
o ' 1s postec out, eefinitely, from next season onwarés T shail try ané
T ghow the improvement that too without & Meneger,

] The farm is in;shﬁ%les in all regpéct, Tnfacu, the farm

<oes mol look like & furm., Mungger Prem Singh Reghav ig workinge

as per his own whims and fencies amé is avirse to-any gujdance ‘
@ane suggession given to him, The group 'C' gtaff is scered of him

ané¢ not in @ pogition to give out their bast, So long &s Mansper

Prem Sinch Raghév is the 0Ty of the farm, the farm shall never
improye, Therefore, if the department wanti to elose down the furm,

Manager Prem Singh Rughav may remain there, otherwise he be, posted "
out &t the earliest, .
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s¢rtain impertamt peo
ﬁjétad‘by
the L
R W
for sempliamge

_ + When we visited MF Sitapur en 4 Dss 89y
'i ., d4sued by the DDMF and neted by the
c 2 ¥isdt were feund eemplied with,

te appreaeh the ,
expeditdd persemally,

(¢) Supr Shiv Prasad is I/C eult Hased m the eéffise erder dated
26 Jul 89 and me fresh effiee erder has hee

net yot been dene, Ve ma

‘ Retferemee HQ CC Mevement erder N¢-661801/
Dee 89,

Duriag the ceurse eof resent visit of O je¢ Military Farm Sitapur
imts were diseussed in this HQ and he vas inste-
" the DDMF te semply with the orders meted in lis dairy by
farm, Cepy of the same iam#trustiem issued vide HQ CC Ne

' Prej/E/HF=2/SPR dated 02 Des 29

. fark en b4 Dec 89 (by hand)

|

k]

i/éd/t‘/it?‘az dated Ok |

v;a‘,‘g-.aﬁmiﬁ#d over te the 0ife
af{er ebtaining his sigmatures,

one: o the ids trudtiens
in his dairy en the day of his

We jeintly gane areumd the farm and nitﬁd the fellowing 1=

(a) 0 1o did met shift te the Oife's efiieial resideatial farm
heuse and he is still eccupyimg the.guest reem, '

(v) Ome NCO and 6 q;ann have réperted fi'em Fatehgarh em 22 Nev 89
for leeking after the land alresdy hamdod ever te them, Beard
preeeedings fer the hamding ever ef the land have meither beea
reseived by MF Sitapur “Wer by this BQ, 0ife Sitapur wae inmstrueted
Comdt RRC Fatehgarh te jjet the beard preeeedings

s _ "boen issued by the Oife
as direeted by the DDMF durimg his visit , -

(d) The 01/0 Sitapur was instrueted emrlier %e take all the items
of guest reem in UPI beek te aveid theft'at later stage byt it
issue medessary instruetien ix
this regard te the Oi/e farm te take motessary aetien as per the -
existing erders if met already deme 34u items be taken 4n IDB ,
issue erders be made and them takem jn preper UPI, It
be direeted te the Oi/e farm thkt who 4.0 ever ssgupies
heuse sheuld pay Rs 5/v per day it sigle and Re 10/ 1f deudle.
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e (viii) Maize Kirbi being fed. No: "; @: fodder is fed,
(ix) Conditien of YS is ge\norallg

poer except 15420 YS im %1
fair to good eonditimu, e {
' S ‘vKYARD- ' 1ﬂ{ |
| (x)

Baru cut frem the plets und@grasa sut from tho byﬂ
‘ - area_is ke:t n sui.kynrd. Girass sut during Aug &
| SOp 89 fre

o plets’ is kmﬁt in the shed for byling,
‘ (11)  Baling machine still uuor g‘aww and way m mady
after 10 days, i \

- 3 " (144)  Newly harvested hay £rom piét Ne¢ 1 ngar rutoaa sugar

\ \{ o smme started cdemming te Syd..

\" | (iv)  Pencing ef eld Syd beundry demplotely remeved,
| CULTIVATION : o

1.
!

(1) Ne grass in plét Ne 2 and 5 from where we eWtained
200 te 300 MT hay durimg last year, The sane has

boon grazed. Ne ehewkidars wore placed there,
% (:l,i) ~ The harvuting in plqt Ne @was in progrqﬁs +The

&
tetal gty likcl‘y te be harv«b'itéd nay ‘be areund 25 MT
appreximately.

| .

. (114)  The rabi sewing is net mtmmwg ry in- LbMt land has
| aet been prepared properlyy “'he priﬂ&

|

ajde behing
the follewing 1=

Nam of erep Area ~appreved Aroa Eimmu;tq 30 Nw 39

the sehediule as may be sum i‘ron

] R

1, Berseem 5 “{ -
2, Oats | 10 .00 CYeS 0,5
'3, Oats hay 60 ,00 e 604,00
by Gram 20,00 - ‘ 20 .00
, & 5, Feas(Field) 20,00 . R © T 20,00
M 6. marely 20,00 14,00 07 400
7., 01l seeds (Teria 15,00 ° g 9550 |
. Sarseem and. 1500 -
, Taramira) . ‘ 4
a.} Vheat - ¥ 2400
| o f@?“”"ﬁm””ﬂf””*  a
\ | 150,00 A 14g. 50 .
l T A‘f #b!-ﬁk‘-" i G o e, v -«-h-d-vh,j“, il -
6. "The

functiening eof the Mil hr- Sltapun 113 mest umsatisfactery .-
If the same sSituatien eemtinues and dees net: ;improvo, weé may have teo I

think either fer eles ing dewn the farm and davqlop it for hay growingi
Qniy or the present Oi/o farm be ohanged fqrthwith.

e W
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ae *‘i O
RN _ W eslead
‘ h { f A
' . ,‘ : —
o ) in% . :?)L
g ‘ _‘
L “2- .
v S \: 1\
2 : e
= 4" ) . i |-
| 3, The soetien vise details as seen by ts Are as umder i-
';i,‘[f“w i :
- (g) Steres kept in bumgley ' ;’
(1) O0ld wheat said te be being fbd‘to animals 80 Xg
ey | a S
L (11) Sqnflcwor seed ! i, 400 Xg
(111) Maaize seed 12 bags full ef lnlkg pize
small pasks said te have been néqﬁ&ﬂ
from MF Barellly s
(iv) Meeng ,r, 200 ke
(v) Urg 2 AT 602 g
\< (vi) 3 wuft hicters wr. found timﬁ, im the premises
, _ of tarn heuse. ,
. (vid) wzo cobs recently harvested ure kqpt in
farm heuse fer ressving mia? .gra,#a
- (viii)Paddy ehhanas alse lying inm mng;w(wtwﬁca by
‘1( ' , NSO).
b " (») Thrashing fleor
E (1) Lecse white Fheosa stacked over it .
(11) Paddy ef ¢urrent harvest bas nt yot bedn thrashed
and lying scattered ever the l:’nreshing fleer,
(e) ﬂz.... .g“ﬁ
(i) 14675 Kg oteau;"'oul dust undot*“di'oputo.
‘ (11) Fire weed abeut 10-15 tonmes tor dispesal dees net
stand in reeerd,
‘ (111) 24 Kg bags ef DAP of 40 Kg .aam lying in steres,
This steck has been draws frem s tere en SIO but being
kept in eteres. The purpese for whieh the same wae
drawn frem stere is fefeated . The eteeck is te be
! treated. as surplus and roquiros explanatien of Ri/e.
- (iv) 302 Kg Arhar seed eof 1aotiyaang purchase is lying.
' (v) ©Peas ehhanas said te%ue 1797? ElK}{g’s ‘lying in steres,
CATTLEYARD A
Fellewing imgredients are heing ﬁf‘iﬂ.‘,,m gencentrate ratiens~
C | (i) wheat erushed “ 22 % ‘
B (11; Gram erushed - 35 %
(1i1) Peas erushed « Lo
(iv) Sait « 2%
b / - (v) Ne m#nral mixture is veing fod),

' (vig ' Tetal me of YS en eharge as en k=12-89 are 84
28 Nes YS are ef 15+20 méenths ind required te bs SM
tramsfered from this fara tpv ;LI/:utuul serviee,
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S - - | '
Lo 1 (visti) Maize Rirbi being fed. No .g om fodder is fed,
(ix) Cenditien eof YS is gdnemlh peer except 15520 YS im £3
fair te geod eenditien, .
(x) Dungs is boing dumped arouxm ehe vater threugh ,
STACKYARD T
(I) Baru eut frem the plets andlkgr&sq eut from the byd
o 'aroa t kyard, (irass eut durin
3 % 04 Al P i kenqt in the shed gwug,,mm
(1) Buing muhinn still umder s;%ppir and way e mady
after 10 days, . &
- ’ _(:lii) Newly ‘Barves ted hay f‘vpm pi it Ne 1 ngar mhdn sygar
-4 eane started comming te Syﬂ«,
\ (iv)  Fencing ef eld Syd boundry t*mplutbly mqoved.
CULTIVATION : ‘
1}
(1) Ne grass im plet Ne 2 apd § trn- where we ebtained
200 te 300 MT hay durimg last year, The saué has
| been grazed, Ne chewkidars ware Maéﬁd there,
| (11) ~ The harvosting in plet Ne @was in progz‘dﬁs +The N
tetal gty likcly te be harvdblﬂd qay ‘e areund 250 MI‘
| : appreximately. (
SR U "~ (111) The rabi sewing is not qqti&ﬂqqt ty in- hat land has
. | ' net Been prepared propérlyy The oving 48 ai e behing
S . the sehedile as may Wbe lum N‘on tho f’oilpwzu;x je .
Nam ‘of erep Area . Qpprovpd Aroa Swauptp 30 Nov ‘9 Area yeot
' - L‘L’ ‘ . g
1. Berseem 5 - | ‘H' : -
< 2, Oats 10 .00 s 0.5
3. Oats hay 60 400 e 60 .00
Ly, Gram - 20,00 . f"‘- , 20 .00
| 3 Fome (Fied) 20,00 " 20,00
7~ 64 Barely » - 20400 719400 07,00
poo : T
7. Oil seeds (Toria 15,00 ° tyew G0 [
Sarseen and »1,5':‘00, :
Taramira) | IS
8, Vheat - v #400 |
150.00 k.50 188, 50
P S g, o o A o o

6. The t‘unctioning of the Mil I‘ar- Sl.tapur ‘*:ls most umsatisfaetery .’sf
If the same situatien eemtinues and dees neti|impreve, we may have te ‘*i
think either fer clesing dewn the farm and duvolop it fer hay growing§

énly er the presenmt Oi/e t‘arn be ehanged fqrthwith. E .
i ] i ’ - ‘“_.""’4’ .v oy /? LA\
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ATe magtmme

\: v % o - , . T )
S N G R . o . Lo i . . - I
. ) x . -

_ .t,»»n: \.ilar ‘
;u.m&ﬁuwuw“" 41} .® ..,...H,w.. .x . n.. - . . . il N T ‘.
i .\\ , B . _.ﬂmw . 0 B Ty , . - . v o ~ y‘ . .
Ar,\ (i ) T QT T, . 1 o ey . - ! - .
4 \ ° STATENENT SHCW IVG wwomwmmm REPORT OF HAY — AT MAIN HAY HAZVESTING FPATMS
"\ i ) ] , A -
bt lm...om erts Tgt fixed Gty of loose Qty brldal ‘i.mw‘nﬂ.“MHMoMmMmmm‘lmrhtlllll_lt.lul‘li.d....lllllvl!l...l
mms for harves- hay procuvred/ ’ . or T %MW desp so Remarks
ting/procure— harvesied :
ment AHoommv .L.HH 30/11/89
. pt F mcsmwmﬁ - 300 MT - bal gty will be
iii) MFD Ggya -~ 8MUM» 8 MUMT issued later oh..
| (iv) MF Bareilly , - 300 MP | _
2. MF Bhopal 2000.00 - M.M MFD Gaya — 300 MT C - Baling opepatiol
: : v ) i r ummn,muu.:r% - AWOO T - . started 9 ¥ec 89 ar
- , Hm_oow&mm on phones
%. MFD Saugor 500..00 | - (i) IFC Gaya . = 500 MT -
A M,ﬁn&_wuoé Nt P ur4200.00 500 Apg | 200.00 A4pp (i} IF Fissamari -2500 LT - 145 .764
) ii)Har1550.00 : _ Hpv YMF Gauhati .K.MQO M7
O © ( wV Gengdubi 300 MT
\ Iy Ginaguri 500 LT
. (v} Own consmpt ion- 500 MT
5. IT Ja cmwncdmwkumuu.._#oo*: 100 HT App - ‘A (i) MF B pmmmcﬁﬂ, ‘....»006. ¥ .- -
S (ii)H3 e P T e e O o S
6: MF Gwalior 5000,00 00 MT App Q.00 4op. (1) NC Qmss& _rw@@o» 0. MT - One spl being sent
, {41) ASC Delhi = = 500 KT ——— Gg.000
iii¥leerut ~ 100 MT 'z
»n&w bﬁmﬁww .~ 200 BT 4. o0
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co ;Bi%evgglgal Seumand (ferue)

TuCkoow o |
511 uF S1TacuR B

P P 90 .

1o Son I8 KaNG ADUE
1 Sou 38

: e subjeCt Te

20

ag upder S
(8) Te lateed preitie
ag under i~

o “ ) o ptending Srop 18 very
‘& o () B&rﬂf’,n_.c_‘.ﬁ Helt '131: gZ‘f"lia whi%h gau be seld

AT e A ¢ prt
onrt is subnitted &8 8 joiot TeerH

Y api Orep 38
n ~f the eiap Hog rabi Crep

yery poor ex et abeul

ag fair to grrds i bam aldn
s | (1) erley 13 0 @tas Very Yery poct ane hae =
R  Neep Tounr mesed 10 gepeml am ondpIE
1 partiCaler. o s
" (433) ereeen 5 heCtes 2 b gecd and reupimng
% fair to gcds - o chie
iv) oate 9.5 neCts i Generslly pe-r Blam i ¢ T
(plot T 5 E L Tt taire Semacf theplets have Daen
.;  fnund grazed in genrcral, o | :
Very ver) peof staniing s

Ca a0put nne atyp OF i \_ao‘m 1g geed,

| " The 01C hae ®e T arranged premer seeds¥l abrve

A ‘ " mentiocned Craps but have sewr the farm prriuCed ceeds

F wisnwfeept 438 for tranafer to U¥ TuCkoow, Neighey zermine-

- ticn-s test was °a§ried ~ut 1y the farui beters sewing

’ ‘ ner this pr@blem »f nnn aveilebilify ~f Héede wag

Confeyed t~ this HQ. 1nfaCt the CiC shruld heve
brrught this prablen o~ the intiCe o f "MMF pergenally
if he had eny prablem iv arrenging tha partjculaf i
seeds’ befere gring in far cewing, o,

s

() Latgst preiticn ~f cther.Cultivaticn Creps sewn 3=

- (1) Bup flewer 10 heCts 3 is yer the infarmatirn
given by the 10°narge Cultivaiicn abeut 10 h Pt Sunp
1 - flower has been s~wd in plote from where the ratm~n
| -sugarCan has been ren~ved. M proper lan? preparatien
hae been dcne fnr the ssle. The germinatirn af is

,very very pedr. Mamaged seed «f sus flewer appears te
1 heve been gewn, '

' gii)l-)Early Maize 1.75 haCt $ sbout 1.75 h €t of nuize
'hag been scwn. The germibation is very very peer ie

. about .10~15% by visuBl appearanCe. 1t ind iCutes xﬁav
ndither land has been prepare

¥l properly before secwing
nex geed seed hag been gawn, | p pORLY. ¢ snwing

T <
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{' 8/1r vrops srwn | Ares s~wn Mewel

o

Theland haliing n? he Parm is @s under fe
~Irrigated = 150,719
Bsrani - 40.646
Gregs land  309.336

(ut of whiCh ~nly 56425 hfts s qer letails given
&abrve has enly beén arwn. Remaining T4.469 h £te irregatesd
ap? all berani lanA nas o~t beaen srwi.

. ¥, ¥
| +

. ) . i',,_‘ ‘
(G) Thecut turn ~f Knarif Creps is &g udter e
‘pq-*-——.qnb-*iﬁiﬁqb——j‘ﬁ,ﬁ;:ﬁ‘*ﬂﬁ.‘\-m-‘-—q&-—“—i

Cut turn per

A | cutturn . bt
| in Kg |
1. uaize 14 heCy 5400 Kga 386 Kap E
2. Arhar 20 heCt threshing at¢ “
: ‘ nrt Cémpletel yet -
3. PatAY 10 héft 10338 ¥ge 1083 8 Kgs
4, Buger Csne 19145 kg8 6382 { 1915)

Notes Arher has been harvested predaturely wheh it wae green
and &t the stage nf paa/grain fartaticrg whifh has reésulted inte
rotting nf stens/léaves/pfrd »f Ctopa. No preper Auttara is
expeCued frem this Crops 'exCept niner qtyfor whiCh thgmexxaxm
siawing threshing hag,bet yet baeh Cempleved, Tha 0i¢ Ceuld net

ferwarde® eny Convinlng reasens far estly harvesting ~f arhar
prenaturely. o ‘ ‘ :

Inte 2 ¢ T asugarane Crops has%een hanied nver v the
sug8Y T&Ctery &0A sum ~f R, 6944437 hopge beeh realigsd by the
farn @ ke 35/= per 100 Kgs and some qty @ s, 36/= per 100 Kga.

(1) T™he Cultivgtirn registver wad fhund -inCepplate. Uk
sunnary far the harvesting nf Kuarif Crepe was pade. lna
signature nf 0i€ were nnt feund, 1t was revealed thaf hay

wag being Carted ~n traCtrr trnllys thereby saving Carting
Charges rf hay. - ' .

(e) The R=105 wae CheCked it n~ attenlerCe was foub A parked
fer thenroth of Peb 90. The rsugrns aivanCed Ly th e 0iC ana
the 1nCharge Cultivatirn was that the attendenCe has nnt been
pnarked in R-105.4ue tn nrn reCeipt of 2anCtinn for the wmenth
~f Feb 90 frew this HQ. Hewaver the 1/% Cultivatien has norlkeAd
the attemiet®e cf labrur an & separate.sheet ~f naperd.

(1) Sagtl ayera s

8 .
Details abrut and arnund Castleyard are as
"ulA QR $- : ' .

(1) Kirby Iet ~f rntten sCattered kirby is lying no

the Te anAd site of the Cattleyard whi®h is lying
l o sCettered &ll over tHe plaCe uiCoverea whiCh'¥aidq  te

be being fed te Y.0. Tuls oay 'pring‘ﬁ;__y tige srmg ~ther
Algease te Y8, Cur r:=lepmendation 1sf" t6 feadinig fust
gto :

gggqawa§ﬁfﬂ Gt E
spen, A4 4 HTH
~- .

e nrtae Mty arms



S . | P et llan
EY S o ar o ¢
PR T trnlly néither tr the mabure pits nor to. the field

¥ - but being dumped around water traugh Creating a

un®rngenial unhygeni® Conditirns for aninals whiCh
uay alsn Cause dipease teo the farm amimels. Taog is
required to be removed ferthwith,. T

(1ii) The YS ware found to be Crnfined in the paddalk .
&nd were standing in tae ﬂuﬁg/slugl;'itﬁ between twn<eEEds
Cattl o sheds. 1n tntal tua@a are-84 ¥t and rne Mull A

o (iv) Te follewing is the weight prsitisn of Y5, ae an

!fﬁﬂ”----"———Q--i"'-."-‘*"ﬁ'P'“'."-j'-‘ﬂ"'h'.".*l'ﬁ-q"—"ﬁf'.i.'.*'ﬁv'“
Neme af  Breed o held  ACtusl .Tgt weight Wiff
f&%&: 5=l & I " weight ﬂ:" prent i
IIKO HXB 8 o 2 1 6 "0 244’ 90 ) 28 06
. “y LB 2 183(0 212,0. 22{0
BIY HXB 1 25040 32044 70%
| LXB 2 2610 2914 50 o
JHB HXB .19 23743 9ude2 764
AGRA %J}gg 32 204.9 304 .4 '99 .5
| | 197.5 23449 8744
?cﬁﬁ#~_ﬁyq~—~-‘fb&/ﬁ:—ﬁ-'—é&-i"-ﬁ'.-hvw.*lii'iAd-'-,'H‘ﬁﬁe*"?‘.!"

'!, The 0i¢ has mwt signeﬂ en theﬁ,Weightf irepért o The welghta
are t:.'luch below the target am? myy be “ecmpared G‘t’ He timant
reCeipt frou the farm. . R
- ' ' e .
(v) The follewing ingredients of CrnCeptrate raticn
are being fed t~ Y8 t= o ;

.7,',

theat Bran 45¢

pMusgard -

De—ciled Ceke 30p A
w0 Cske 20

Saly . , S |

T™e %y Copbinatirn is &gainet cb%fféediﬁg rule apgéiaily
the % cf galt is very high and ulneral mliture i nat b‘;aflag_
foA whiCh will arversly effeCtu fertility & Y.

: (vi) The Cendivirn e watChed by the sffifers wiile
stapling in Mbetween the sheds, wés Doy gafligfglonry
and wae ib gemeral fair'tr perr siiCh is Sopsidered
Crpntribated by thé wis managemert in Cattleyard,
. )k The geteile nf harvesting wwiling and Aespat®hing
o Lﬂ inCluding crfnr’.itvinn ~f goalkysars is as unAer s

(1) Tntal.' 290 t~nneg hay has bepn harvested. N~ were hay
iz expeCtedo

Abrut 216 tnunes hag beed bal el

"1 216 toones . heg usxxizxnx;aﬁx;xx

lsc Leen Completed. 4

po
~~
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.
N
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! N (iv) Remaining T4 trnnes hay wae lying sCattered all rver

' ] staCkyard epen tn te rains sn# has not been st&Ckel &t
~ &ll. This is te bé veriffed of to whether they heéve

Charged nff the mowey for staCking of lorse hay in the

' R-105 and if se, this is-& malpra®iifes

“"withrut any*less nf t ime. ‘

(v) Baru has been kept in staCkyard whiCh is Cavered with
 tarpsuline perhape tn .aveid freu the eyes of the nffiCers
where as loese hay being kept oped to weather .

(vi) Dales have been fouhd mixed With baru whiCh indiCctes
that Baru is being breught purpesely for baling ip
gtaCkyard , bales are ii‘ecminuredja’nd rain efrfeCted way
_invite Crmplajnts from the user ublits for quality.

(vii) The labour sai? e have been|amployed for Cyltivatirn
is being wisused frr harvesting ~f BAR) frem Plot Ib 2
waiCh is being breught e Syd for haling having being
nixed with loose hay. 5 o

Over all assegment t Te pr r.Condition of %rops has
wrrngly Deen &ttribueted t~ rain/haslastoie justlCeverup
mismanagement and lapses thrrugh Kharabs, ™ e geneyal prevaling
situetirn on the farm is Aeplerable and it is & fugill- wagtage
~f lang, traCtor prwers seeds/fertilizerd), B8h prwar &nd all
expenditurds as nn proper sutturn ie préperiinn ter the.
expepditure inCurred ie expeCted Aue %o Blyeund mignensgen ent
anA Carelegs—nees nn the part nf farg Adminiatraticun, Henfe
we are nf thecpininn that eigher thig s28rd b8 %lesed Anwn
with immediate effeCt ~r the farm idministratisb Le Clhiatigad

4 b

i

. HQ “entral vonmand Tu®kuew

. (ﬂg-"‘“"\ ~
C T ¢ ﬁs“ h
P ( Ywretxem J
' DAUR

HQ Yentral vamgand ‘Lgckmw

i ,‘
T , )




N » |
§§>i‘ éhhﬂAfiq“M{?Ea:EE;‘ﬂw LIZ‘

//}7/\/

Military Farm
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 Dele kil 1 217 Ssiuye Ferm
Eareilly
No, E-6/SLF | £¢ Fer 90
The LLF g
"HE Centresl Commend
Lucknow
AI4G QF MID FARL SLT aBUR_
i, The fam was visiter on 20th Feb ¢, The observetions on
the vorking sre listed in the cuccrecing paraCraphs:a-
\{ ’ ALV INT STRETICH ¢ -
\ From the vworking of the fomr it apnears that the Minager
is not teking recuired fatrreet in ~he farre eifelrs oud
. he i just vhilinc zeey the time, Therefore, there iz an
' metivaticn/encouracems  t to the lowsr ‘staff,
CULZIVATION s .
WUESL := The wheat crons dis viry ponr. Regcons are lete rovincs
use of poor quelity seed,unter préencration of 'ﬂqﬁ metore
sovine  and lest ut nct the leoeet poor fertility o scil.
SLES0E := This crop is elac verv poor. In thet the plentation
ie thin,lese heicht -&nd lers branches in the wlents. Yhereiore,
outturns shell Le much lecs then averece,
, QAalgi= Crop is poor. liost of the q:un ie stundinc e g_<13
Camaced by stray cattle, Lo my mind the outtura of ocats =l
not Yo more than 10 touues rer Hact,
LubSLR -~ The Crop i: setisfactorv but it is not welu¢ cut in
time, In most of the ficlds the heicht of the crop was more
thau 1} feet, Therefore, the crop shoulé heve been eut Lefnre
10 days. Waen the Finecer & Inchalice Qultivetion were asked
the reasons for net cuctine ¢
p . about cnc teon.ue of Lerscar is bedoc cUt a1 iscued to

)

s ,.,.... Yoneviansy ooz oo

'\ Ma
m-‘*w

,‘(»4

<ot s naqr resul tine into sreres

Cettlevard daily eceainst the recuirsment of 2.5 ML, Reescons
for less cutting was thet the cuttirg rates saictimned are
teco lecs, There upon the Manarer wey asked whether ay
renresentation has been mede to the DIMF AL Central Coriend
or net. The r€hly ves no. Fhis incdicetes that neither +le
Manacrer nor the Incharce Qultivetic: are takinc any interest
in menezgine the cultivatics section vproperly ¢i¢ to have
hetter outtums, . '

Rl FIQHERz~-  The ceminatien of rooently sowm sun fletrr cron
nlentatica. Therefors, the crow
ie net 1ikely te -

DR v 2T Qond oue, There ds lot of (rees iy _this

St gAY v o
- y *

crops vhich will effeet the crovth of plant,
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. EARLY MQQCuG:« The cron has been recently sown an” was in the
gemin ation stace. Therefore, its condition can only ke civen
afteg some time, However, keedinc in view, lot of créss in

the fields durinc the vinter sasson, it apnears that the lend

has not been tilled/nrenared properly before scwing.Same cres
to sun flower cron. '

1 < . . : o .

LAI-LEL~ The Gemination %f Lecently sovn mail e is very very
Poor. The ol antation is very snarse. &S a matter of fact, the
plant are located at kha"f_distmce of 2 to 3 feets, This

indicates that either less seed has been used or the same was
of poor quality.

In the last 3-4 Caye there have Leen quite a cood rains
fulfilling the recuirement of oue irregetion,yet the fields of
recently sown sun flower,early mcong ai¢ wheat were Leiug
vanecessarily irrigated on 28th resulting into pool of water
. . in phe fields vhich will certaialy spoil the créps. ’

27 Chowkicars plus their veekly relieverd are still beinc
employed vhich is considered very hich. Therefore, after iicluding
the inputs an¢ keepinc in view the outtuins the cost of production
of all crops is going to ke sky high which will invite ciitisisumfrews

all concemed ad also tring @ bad name to the professiounaliam
of the Department,

CARTLEYERD : - |
The wei¢cht of youno stock is much below tarcet ané the

reason for the sameyl foel, are poor management and poor
feeding, The Young Stock 1= though ¢n 'C' deale but green

- fodder being fed only 1C0C Kis ageinst the reculremrnt
of 2500 Kos. Thus deprivinc the enimals of green fodcder as
well as concentrate, If this state of manegement anc feedine
continues the Young Stock will further loose weight,

SLECEYARD: - ‘

The loose hay was scattered all around the steckyard.

Therefore, this scattered ea? uncovered hay was in un-

f measureab] e state, Jh raing curing the 3«4 days will certainly

| ) ' effect the quality. Hot only this scme hey was mixed with
| baroo. During my last visit &lso I hed told the Manager as
well as the Incharce Stackyard rot to mix karco with the hay
as it will effect the cuality aad¢ jatite objections from
coasumer units, Despite this ao acticn has been taken by
the Maager, Incharce Section explained that he yantec to
sort out the same gw® but the Manacer ¢i¢ not &llow, As
al realy, sulmitted to ycur HG there “his been lot of r~aroo io
the baled hay vhich has Leen despatched to this fem, The
hay hes already been harvested from the ¢rass lard yet tvo
Chovkicars are still beinc enrloyec to lock &fter the (I ags
la:d, This will have extra fizeicial burden on the fam, W
the ressone for the sare were asked, it was exnleined that
since the grsss land is sorrounded ky the villecers, Cnow nove
Leen kept to $afe cuard the trces. I have mace it cleer to

ey o e
Both the Manacder and Incharce Stackyird theat your, reeson COesS
cTe o '
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not hold good an¢ if the Incherce takes one round dally theat
vwill ke sufficient,

AT D MACHINTRY s- The mainit’zea ace of Tractor ,implemeats
and other plant an¢ machinery is vetry poor. I saw the herrow
on a field, The plouching¢ with the harrow was aot at all

satisfectory. When the Tractor Driver was asked , he tol¢ theat
1 have 2lready pointed out ghis to the Manaoer es vell as
Foreamnan .aum: er, of. times but they have not teken any ection

to repairs it ‘and@ I have been asked t use the same, In this
hetrow ic used then two herroves will Le eguivelent to one,
Thus there vill ke Coubkle erpenditure on tillace,

The sbove points ere surmitted for the perusal aid further

necessary ection of vour BEGrs,

.
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Mil Farm ‘Mhowl

1. Roforenes ¢ | T ' | ——
: hi‘ HQ eve '
endersed to Olo MF Sitﬁpnr.n e d’m’ 3"'"”’ ko you ‘Mh dopy /& \
/R Please
. | as 1ntimto sotion taken on the subjeot.
l"\ Pl
s e .
o DADHI‘."‘“ o |
| For Dy Director of Mil Farms
Copy tos~ ' ‘ ﬁ’\g /éag\‘
'l‘ho Oio | |
Mil Farm Sitapu¥ = gor informatioen. Phaxw 1ntmtoz/ rates at
which the pay and allouances 4n Teopect of
shri PS Raghav are peing olaimed and the
basis on which these are being clajmed in ,
tho absonoe ef L¥G. S ‘ N
, " ' |
C-T. & ‘

<A A e
Mily rarms
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CINFO 'y MILFARM SITAWR (BY POSY)
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s i iyt i

" service beok / leave aceeunt ii_iamgcr' B paghav (s)
~ yefer your Be2h deét 20 ,.(.) ‘' censequent

. h ‘ t::: = l i ” )

S {  regularisatien period abeoncé 6 Jun 85 te 25 Mar -

W .  ,« | '88  date ' iooresent enhanced | @wjr 1024k  diys now

 falls  g3xm twentyfiret april B (y)  desue LK

L . llr att?'q.pur" dmmediately | o |

|

. ¥ ’
{;.‘? o ” . poeniia- e ol A i s £ ¢ e U mir i SR i il j

SR | Cepy by pest im confimation, o

!
l
i

8060286/Mgr/E/NF.8 | -
| ‘- 'HQ Central Cemmand .
. . Lucknow=226002 d
o | YA Qect 89 | 3&%.‘ , |
| | . ” . | Tor {)Oput)' Director of Mil Farms
. The o6 | & /Q/
o Hilitary Farm Mhow Mﬁé( 16&
o } Copy to- | | I
- . R $
The Oio R R - "
~ Military Farm Sitapur - Servico Beek im twe parts alongwith
~© leave secount duly mﬂiu. #ocoivad undey 0XC H;g:ﬂliow No
E-24 dated 20. Oct 89, are fosrwerdéd herewith £or further
actisn / recerd at yeur e, » |
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£

%«A.Thezrb. fence civilian employees posted in Mizoram, who re-
in the old seale of pay will also draw the allowance at above
rates;-hiit in their case ‘pay’ will include Dearness Pay, Dearness
Allowt#ite and Interim Relief at rates in force prior to 1-1-73,
3, i "did hoe allowance will be adtissible for a. period from
110978 {0 28-2-74. Further, it will be payable in addition to
Al “6ther allowances admissible to them under orders issued
‘ w‘ﬂ;is‘;Miyistry_or the Ministry of Finance (Deptt. of Expendi-

Palt

4'1’311; QM issues with tht concurréri‘ce of the Ministry of
Financi (Defence) vide their u.o. No, 1197/PB of 1974

[Bused on the Ministry of Finance (Deptt. of Expdr.) OM
~.c . No. 53001/3,/73/&1%1(3) dated 24-1-74].

4
i

" Appendix to CFRO 61/%4

Meniordndam No 1(1)14/D(Civ-1) dafed 18 Apr 4,

OCEDURE FOR PAYMENT OF ARREARS OF PAY,
JOWANCES ETC, IOJ‘*A GOVERNMENT SERVANT
JINMENT T ANOTER IN RESPROR Og THOM. A
AJIMENT TO ANOTHER I CT OF WHOM A
&Aﬁ%’l PAY CERTIFICATE HAS BEEN ISSUED—RE-

ool oo « T
o The undersigned is directed to state that it has been brought
.“to the nutice of this Ministry that the practice obtaining for the
1 'paymeni of arrears of pay and allowances etc of a Govt ser-
- yint transferred from one Division/Office/Department to an-
-othée. atd i respect of whom a last,p?g'_ certificate has been
iswied; V'arfed from office to office and that no uniform proce-
re.is Li¢ing followed in this regard, The question of evolving
ulifolis. procedure hag been under consideration of this Minis-
f0r guine time past. It has now been decided in consultation
the Cothptroller and Auditor General of India that the
¢} procedure may be adopted by all the offices in the
- drawing the arrears claims of the Government ser-
b &g working under their control. ' o

vﬁlﬁgt #nd  disbursing officer jof the .office in which
yeramen
L

Py

ent servant is currently working, may prepare a
awn 3Statement’* in respect,of arrears of pe

k- & Government-sery

i
4
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earlier office(s)/parent office as the tose may be for verifica-
tion of the claim. The latter office may chéck these statements,
make entries in their record (i.e. in 'the office copies of the
bills) and return to the concerned drawing officer with a certi-
ficate that the arrears relating to the (fovernment servant have
been noted in the relevant office copies of the bills. On receipt
of the ‘Due and Drawn Statement’, duly vetted by the earlier/
parent office, the drawing and dishursing officer’ may prepare
the arrears bills of the Government servant in the piopet forms,
record the necessary certificate as required under the rules and
draw the bills from the treaspry and disburse the arrears to
him on proper acquittance. The experditute in this behalf may

}

be debited to the budget provision pf his office.

3. In the case of Govt servants wojking in Civil Deptts/Rail-
ways/P & T and other Governments transferted to Deptts paid
from Defence Services Estimates ap# vice-versa, the procedure
referred to in para 2 above is further modified to the extent
that while accepting the “Due and Tirawn Statement” of arrear
-claims, the concerned office should alsp accept the debit thereof,
‘record the classification and return jt to"the Drawing and Dis-
bursing Officer of the office in v;qu.;}; the Governtnent ﬂ&)‘ﬁqut

nim

is currently working for drawa] of srrears and payment to
4, This OM issues with the ronc{frénce of Ministry of Finance
(Defence) vide their uo. No. Q12/RBof 1974~

[Based on the Ministry of Finance, Department of Econo-
;r‘ii]c Affairs OM No 10(40)/E/75, dated theI?] Thn

Appendix tiffypkg 62414

Co t Government of IND "Mihist v.of Defence Office
p&gmorandum No ‘1’(3)73/9(@:4&4), ,‘Mf A 'l&ay mi’ |

PROVISIONAL PAYMENT OF $ALABY-IN' GONJUNCTION
" ‘WITH PAY FIXED UNDENR CIVILIANS IN DEFENCE
SERVICES (REVISED PAY) RULES, 19%. o

" The undersigned is directed 1o refer to this Ministry’s Office
Memorandum of even number-dated: 8:1:74 and to say that the
orders revising the rates. of :Cumpensatory (city) and. House
Rent Allowances on the basis of the revised pay scales have
fiot “yet been issued. It hag accirdingly -been decided that' the
Salary for the month offMay, 1¢74 also may be drawn and dis-
birséd subject to the same.conditions‘ds mentioned in the Office

Memorandum dated 8-1-74 refetred to above:" ‘

EELat TR o q?m
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it é,r06511 22 | Upmaha. Nide halaya Sainva Farms(MF.1)
ﬁ” Tel? 1 ’ / A .Quartermastar General Shakha
} o

e L Sena Mukhyaliya
Ay * Dy Dte Gen o7 Military Farms(MF-1)
| Quartermaste:> General's Branch

@-”,At {. ' - = Army Headqua*ters
v o West Block LII, RK Puram /
! New De1h1~140066 /
&/6%?9/vaF-1 }' i - &pr 89
3 DDBIF |

HQ Southern Comland | .
HQ Eastern Comnand - |

HQ Western Command

HQ Central Command

HY Northern Command .

quJt :
MF School & Res Centre
Meerut Cantt

QIO L | #
MF Records o
Delhi Cantt-10 : .

4

Pwmmr POST"NG cw M PERSONNEL

16 - The subject of postings of W p= sonnel has been examined
in entirety, in the wake of past experience and the recommenia.
Eions of Departmental Study Group-1988, besiias the views of .
- DDsMF Courands/Commandant 5 School & ﬁes Centre and directions . ,

of QG., With immediate effect, following policy would be &iop- ?
ted, This supersedes all prgvious comdunications on the subject.

Period of_QOStings

T 2. far as possible, maximum numbers of postings during a

year shall be 1ssued by end February, and moves completed by
end June of each year,

E{,j‘

'Compgtent Authorlty

‘ 3.:1 The‘authorities vho shall issue posting Will be as
- under. O .

& .
(a);&ervicg,officer& . - M5 Hranch(as now)

(b) Civilian personnel Gp 'Al, 'B' - D IG IF, Aray HQ o
& iianagers of Gp 'C'.

(c) Givilian personnel Gp 'C! Officar Incharge
other than Managers but inclu~. IF Records

. ding Gp 'C!' not borne on PE,
(4) Civilian personnel Gp 'D! - O*C\NF ‘Records,
(inter Command only)
(e) Civilian personnel Gp 'D! - DDS‘}B of reSpective
(within Gommand) o Command

Note- .Sho v one. b-ub fEn Si”" thre pos vill,;AOl‘ﬁC!TS
approved .y 0IC I % %oms. '

-~ T
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. " Note: The 1ower appointments (&DiF to FO) at Sﬁheﬁl or
c¢ g T Prieswal Project willfor thepurgﬁse of burn over be:
Vo ‘§ﬁ. k consi&ered alongWith gub Para ) a oveb‘A )
b

e (b) Ekecutive St.aff

m,.jg: (1) Ma.nager;s/&upewisors as osIC Fa vms/OSIC Depots
L (aa) Cattls Farms - - 2 to 3 years-
*}gwgi " {bb) Non.Cattle Farms/Depots 2 to 3 years
‘”fu’ ‘ (11) McndgGTS Snpervisors, Asstt Su rS SLS, IDSK
- . UDSK (in subordinate. p051tions e. not as‘ é
o - oi Farms/Depots). :
"”'§~,;, /o - (aa) Cattle Farms/RVC/MF %choolw 3 to L years:
o ( - -~ Frieswal Project/those not
SRR i mentlnned at (bb) below -
N

(bb) Non Cdztle Farms/Depots
(c) Clerical Staffw

+ 2 to 3 years.

A

Sy g iy
FL .«.J"
~~‘.l

, (aa) cottle Farms, Command HQ .l to 5 years
SRR Lo o e ME Scheol & Res Centre, L

-Mf Records,MF Dte.or any
other un-Speleibd
a851gnmunt

{ ,’”L S (bb) Non cattle frrm/depot

" * 2 to 3 years
/;1) 0, mcs T

-~

(ag) CAttle farm, iF Dte, Coma -

to 5 éars
mand HQ, MF SCPOOI, bm :cwﬂ~_m-””y . '
o ‘Records“and otheyr non o RN !
o . specified assignment, e T ‘

| ' ¢/(bb) Non cattle farp/Depot

- 2 to 3 years

, () Other Gp 'C! _staff

Y *v‘( () Fo”emdn, ksstt'Foreggw
Tt (aa)- Cattle Parm
(bb) Non Cattle Farn;xfoapat
(e) Group 'C' staff not. borha on PE\
(M Dr;v»rs Tractor Drivg;s

. = Jloktode than |
Maching Hands) T 1,__;m“§q'3°poswes :

.
— _ 0 fdutd-
i g&“2§§t1y$ |

t‘:,?gqpf?ﬂ? TQi'vb
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Posting on Adverse. Reports

. RN
. v 7 ¢ PR _r,:. \ .
,ﬁ/{f'\ ( | o
. g e e

- _ (a) IFD Poonch,
¥(b) WD Mepdhiar | ;v
- ¥ (¢) bn assignment at Ieh
© .(d) ¥ Bir Sarangval |
(e) F Bir Dhantauri
C(£) W Mapjri , -
(g) WD Tornagallu |
(h) i Port Blair i
(j) bssignment at Dharchula R
. (k) MWED'Baragad '
- (1) kssignment et .Tenga Valley -

As far as possible, personnel posted at hard stations may
be given a choice posting or nearest thereto, However, they
gnall indicate a choice of not 1ess then throw stabions-and
those being posted from non eattle/non produciion-farm establie

shments at hard stations may not be posted to another non
production unit even if opted by them or encouragel to stay

depots,

‘beyond tenure laid down for non production/pop cattle farms/

gﬁ Individuals while on propation and when placad on adverse
CR/ICR. report/adverse probetion repotits both by ghg Initiating/
Reviewing officers will be posted out immediately unless the
‘administrative authority is apprehending a ‘transfer of the
Initiating Officer on the other grounds., How#ver, in cdse the
Reviewing Officers's Teport is not adyerse, individuale) way |
nat be posted, * . - SR A o

[

. kppea) against posting .
,mnpj. P~ E. o .pol s ZW’”M@ o . .
. 104} Mith eSfect from 1st Jul 1989 no & peal/uppeals on poatipgs-

will/be considered after the posting orders.are issued, In
this Tontext orders issued vide this HQ lettenr No. A/60429/ YIF-
dated 03 Moy BB .or earlier thereto on this subject stand cancels
ed, However, individuals having genuine grounds both, for
¥not being posted out" or “to be posted out® un or vefore comp-

ad

. letion of tanure, or on basis of any other cousiderations of

postings specified earlier above, may still appeal in aivance
to the D DG MF with sufficient and well elaborated grounds toge-
ther with proofs thereof, through their respective O0IC and DDIF
concerned by 30 Oct each year (in respect of postings to be
considered 2nd ordered during following annusl, posting season/
year « refer para 5 above), The same would be considered on

- merit alon ;with other posting cases .of ‘the ,ens;i,_xingjﬂposting year.i
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{ (e) This HQ/l'D.l Far'ns Records shall obtoin the decision

(‘;‘b

-

TS

- and orders from the appropridte authority and communicate
the same to all concerned as early as p(SSible.

(f) Ho moves. w1ll be withheld/delayed urless pro"edure as
‘above has been followed and clear orders to withhold move
 have been obtalned from 0IC kecord or this HQ,

The above orders will be brought to the notice of all M

employees liber: 1lly and repeatedly (if needed) to cover those

19,

syb

\ .

R&D Orgn/Dte of A & B, Sena Bhawan

‘on leave/course or fresh rscruitees otc, A c0py of this policy
letter will 8150 be put in the. IIF, - )

The contents of this policy latter are guidelines on the
ject nnd have been approved by the c»n.

i

COpY to s= '
&l Mllit¢ry'1arm§/Dépots ' )
Comdt, GRTU Raiwala

Comdt RISED Hempur/Saharanpur ‘ ”s
Comdt EBS Hissar/Babugarh y §1““es %Zﬁgﬁm/apprise
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) Mhrnexims €13 C 3
S Civil tele Q. ééBl . Milituoy Farq/' ?
S \égD thaw (VP) ,& )// 5;77
'f5'24 AN 0(: Dec 29
" The DIVE | ‘

HR C.ntral Comrand
Luckh 3\1\1"-.-226002A

i"L QTIIIC/TH{‘“‘JI‘J{ i RAL .\-Uis

e o P T T

1, RGf&IitO your letter juo ﬁ&O4OB/l/B/MP~2 dated 22 Kov 7C.
20 Fortnlsntly repart of cesss in pespect of Manacer Pren
Sinch Raghav (8060286)° s ac urder jw

(a) It is submitied t-at ¢t Prem Singh Raghay

(7CE0286) was 305 fre t 1a fam on 26 Map 88 an
permanent postine fron MilitaryFam Mhow to '3 1t he
‘Famn Sitapur vide DDGVE Aray HY _ettexr No )a7i0/q, g
dated 09 Feb 32, Ly sarned legvelis in credit ~f the
indivicdual, On medical leave from trne nerisd from
Jun 85 t5 aur 85, worears sf pay ard allawahces oS

. bean cla’neﬂ-au? frrvarded 4o AAD CDA CC Jabalpur for
admitting i sudit snd PéB:ln the bill ¥+ the earliest
for ma‘iﬁﬂhf’e cayment to he 1nd1vzkla].. Jervice
alongwith ﬁ;” fiAs 130 prmferma undcy RPR-198¢ in
reSOect o the individual ags alrmady bear forv..dad
to ARD €34 CC J -bs lpur fng fixation “f pay under !
RPR-19% in "2nocer Grogey Further actiln wi 11 be
taken on rec: 19t of servide alonowti pay fixstion

- S Y i ot

proforma, 2 flnau i ’wra er Grade. \

b

. - \\\
(b) It is a}31 submitted that an advance of .A/Dﬁ £Rgrxx
. R 389000 ard are wonth f pay of B 320,00 has
zlready beor noid to the fndividual ¢ vxr‘“ﬁ the moath

of May Sq'oréce'd ac on permanant postinr to Nl’itary
Farm Sitapur? : '

[\U\L&C o~

(PS RATHEE)
MAVAGER
OFFIZER INCHARCE

Copy £9 3=

The DDOMF ¥

Arny Hezlouarters
';purtcrmas*er GCoruralts Branch
DHg PO NZW DcL”I*llOOSQ

The Officer Inchs ree
Military Fzrm
Sitapux
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2, PW.J-Q tnd o ' B omﬁim Saléh Caaud (80906 )

\*&d AT . s Mlgtey B Bhapal
N Proweting fros b Yilitary R Baopal —
j Prosdeding to ' ' i‘rsnmm’? t 1 m‘-w#
‘ Dite of cecurance ' 89 Jun ilm Cﬁ/N)
p Mtnn of ccairenes o $ muz‘ d ":‘#’ﬁ &nutot to
thority ¢ DDOMP Ay B “m s 85/ N Y
1& fv | | o mn;dﬂ..,: or Ko B57A1/ M|
m £9 Bt B B 1800408
:‘ o of ¥y i ratds ! n: e
CCed %6%
8 R.4 ' ﬁ..' 280V ..

a
%  DVetuetioms ¢ . WL :&m?so ption & NV. M
; e M mm tyeto il & w/.. oW
i Loend n Meevery " e
1‘ " ‘ -t ‘! - m A
RSN it weo
B "f.‘um W e . i :mal @:‘"’ ae:° U R T
M‘ 1ATGY . : .”\) '} .
' ’"'-:7 E '-.;n“‘;g ? @ am/.

10, Date upto which 8nd f of

which peid .\\:’ |

13, Adisnee of TA/DA pasd ' oow'« ( @x thousand only )

| 13 Date of naxt Sncroment ' u.n.mu Q,..

T T T Mbwitted to the OICHF i.m;.mms.rer.t X Tomme
ufutm ram L ( a\r Jagtly )

| ﬂv I 90 | haur

3 “82‘ “%ﬁ:'ﬁ opal

R A it bl chng 1 1‘“"&‘:%
- aray We o

Y o Dg ] Central Command Luckaoy - 8 C - T &
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e , P expes. C- 16
. '\ T Q\
|
| e -
Tole : 606A11/212 aaes'halaya Ivarms(Mf«-ﬂ

521 tarmas‘r;e“ General Shakha,
Sana I'*ukhy:ﬂdya :
D Dte Gon of Mlitary I«‘arms(l)["n)
» {ermacster Generalts Branch
ry headquarters .
‘a st Plock I RK Puram
o iiav Delhdi-110066"
b /32546/ Q/ M -1 | ‘ \-.;«.May %0

Deputy Director
Military Farms

_HQ Southern Commangd
HQ.-Fastern Command

R HQ Wostern Command /

! Mtq Central Command
‘{Q Nc,rthem Command :

PELCE ESTABHBHMEM! NE[L]_TARX FARl'ﬁ

Under the povers vested 'in the Deputy D:Lrector Gen $ f Military
Farms vide the GeAeral note No., 1 in the PR No. VI/219/ 977/ page 7
thereof) Military Far , Cirewlated under AG's Branch letter No.-
134%20/00g 1{Pers)(a) d“‘ ed (5 bnr 18 with the approval of competent
higher authority, the estallishrent of wunder zentiongd Military Farns

, is being varied and’ uhe ~r“ itlermenvs charnged ag indicated in the list
. below opposm‘c" each x'..rm i is danf irmed that ‘the total establishment
: ‘sanctioned for each grade on £1L Indis basis is not exceedsl i- -

Sullo, Ng;;q of farm Renk_of Qgc 4 Bank of OIC_yaried nou
‘ g _ger P ) S
1. Y¥SF Manjri M’n&gux Farms Officer
2, W Panzgath Baperviser.  Farms Officer
-3¢ M Bineguri Milzger Farse Officer
o MF Namicum I’fl':zil ger - Fams £9ficer

Porps of flcey

L
"5, M Maow
0 Fama Tificer

: . YST Sitapur
L oeioedinb WL L ] M:D YOl

Mandigar
A owe e ‘ Py Br Mf Dalho‘us ie ERRCEN i
__ﬁ_f ,” : G VQ\PD 80 ™mf B X
e }‘“ - (M Naushe“'v ‘
N 10, M) Uiharpur N e e
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11 concerned fa : .
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' RETURE TVE CEMTTAL ADIINIST™A “f"E TEIDUNAL

CIRCUIT BEICH, LUCKI-W
dsc. Apolicatin NO,  of 1990 ,

in re: “ A, N.208 °f 1990(L}
, ﬁu\
oD

A- s
ce Mm103 8/q0<9

rrem Singh Raghav
~Versusm~
ol . Uni®n ©f India and 9thers ... Resnondents /fpplizart

A APPLICATI.v FCR VACATICN CF STAY.

oY - The gpxﬁim&mﬁkﬁespondentAbeg t0 submit as under:-
J . : .
. T ¢ . .
. o 1. That 9r the facts, resstns and circumstences

stated in the accOmpanying c%unter affidavit

3

nat

(-vi—

1t is eypedeitnt in the interest ¢f justice

whe stay granted in the afCresaid -, A NO,208 Of

1990 {®Frem Singh Raghav-vs~ Uni®n ¢f India and Cthers)

) (,qv\-_ | by this Hn'ble CAT may kindly be vacated,

Pl o . 2R AYER o ?:

;’///ﬂ,'
: ‘
- : It is, therefire, mSst humbly prayed that '
- this MOntble CAT mey be pleased t° vacete the
¥6&¢7/ stey grented in the Criginal Applicatin 10,208 Of
C;}&il ) 1990(L} (Prem Singh Raghav~vs~ Wifn ©f India and Others)
//// o in the interest Cf justice ‘t%§*x\
(7'8 - | (NQQ“QUAL—f’s

(VK craunHanTh
Addl Stending C%unsel {Cr Central COvernment
Counsel fOr the Reapndent)

Luckn©w,

Dated: l?L August, 1990,

T
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